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PAPER LAID ON THE TABLE

SUPPLEMENTARY DEMANDS FOR GRANTS
FOR RaiLways For 1953-54.

Tue MINISTER ror RAILWAYS
AND TRANSPORT (Surr LalL BaHA-
pUR): Sir, I beg to lay on the Table a
statement showing the Supplemen-
tary Demands for Grants for expendi-
ture of the Central Government on

Railways for the yea 1953 54
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MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—continued.

Mr. CHAIRMAN: We resume dis-
cussion on the President’s Address.
Syed Mazhar Imam. You took five
minutes yesterday and you have ten
minutes today.
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[For English translation, see Ap-
pendix VII, Annexure No. 26.}

3 P.M,

PrincrpAl DEVAPRASAD GHOSH
(West Bengal): Mr. Chairman, the
President’s Address this time is so
delightfully short and vacuous that it
is difficult to speak much in detail
about what the Address contains. It
is easier to discuss matters which it
omits to mention; and with your per-
mission, Sir, I shall very briefly dwell
on one or two of those points, which,
I am rather surprised to find, have
not found a mention in the Presi-
dent’s Address.

Of course, there have been deve-
lopments which are really welcome
to all of us in this country, since
we met last year discussing the
President’s Address. I shall only
mention one or two of these points.
The Andhra Province or the Andhra
State has come into existence; I
do not want to dilate on the unhappy
events which preceded the formation
or the ushering in of the existence
of that State. Let that be a dead
chapter. We are all very glad that
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the Andhra State has after all come
into existence and is now functioning.

Then the widespread demand for
linguistic provinces (or provinces
based mainly upon linguistic divi-
sions) is also met to some extent by
the creation of the States Reorgani-
sation Commission which has com-
menced its labours, and we all hope
that out of the labours of this Com-
mission some good will come, and
the inter-provincial wranglings and
bickerings with which the atmos-
phere of our mother country has
been vitiated for years together will
cease, and that this Commission will
be able to come to some decision
more or less satisfactory to all the
parties concerned. .

Another happy development that
has taken place during the year un-
der review, which unfortunately and
surprisingly has not found mention
in the President’s Address, is the
development in Kashmir. I remem-
ber having said about this time last
yvear when discussing and speaking
on the President’s Address, that that
much-discussed and vexed question
of plebiscite, about which a pledge
is purported to have been given by
the Government of India as long
ago as October 1947, might be decided
by a resolution or a decision by the
Kashmir Constituent Assembly rati-
fying the State’s accession to India.
It grieves me to recall that if this
decision so happily reached only a
fortnight ago by the Kashmir Consti-
tuent Assembly had been reached a
year ago, much of the trials and tri-
bulations through which India pass-
ed during the last year might have
been avoided. The great Praja Pari-

shad agitation which convulsed
northern India need not have been
there, or even if it had come into
existence at all it might have been

called off, because after all the head
and front of their demand was the
affirmation or ratification of the ac-
cession of Kashmir to India. And
in this connection one grieves also
to think that the life of one of the
valiant sons of Mother India—I mean
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the late Dr. Shyama Prasad Mookerjee
—might not have had to be sacri-
ficeq at the altar of this cause if
this decision had been taken in time,
in February 1953 instead of in
February 1954, However, we wel-
come this decision.

The only fly in the ointment seems

to be this, and that is the rather
ambiguous attitude of the hon.
the Prime Minister of India with
regard to the plebiscite. We under-

stand that even Sheikh Abdullah now
of course fallen rather low in public
estimation, at the time when the
Kashmir Constituent Assembly was
constituted, offered to take up this
question of ratification of accession
(now performed by the Constituent
Assembly), but it was stated (or
rather reported) that the hohn. the
Prime Minister of India at that
time stood in the way. And I am
afraid that even after the recent
February resolution of the Kashmir

Constituent Assembly ratifying the
accession, we are not yet out of
the wood, because already the

parties interested in Pakistan have
raised the cry that this particular
resolution ratifying the accession is
against the U.N.O. decision and is
against the pledge of plebiscite and
all that. We shall all be glad if the
hon. the Prime Minister of India now
stands firm and says that since the
Kashmir Constituent Assembly is a
representative body representing the
will of Kashmir, elected as it is on
the basis of adult franchise, its voice
may be taken to be the authentic
voice of Kashmir and the absurd
idea of holding a plebiscite in the
State be given up. That will solve
the Kashmir question—at least a
part of it—to some extent.

Then there remains the other ques-
tion wviz., that of the recovery of the
portion of Kashmir that is wunder
enemy occupation. It is a  bigger
question that involves a lot of con-
sideration from all points of view,
and I hope that the Government of
India will not go on tinkering any
further with the problem, but as
becomes a nation with a sense of
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dignity and self-respect, will take
effective steps to recover that terri-
tory in any manner that seems fit
in its opinion.

This brings me to the other ques-
tion which is agitating the public
mind very much today, and that is
the question (or rather reports) of
Pakistan, seeking an alliance with
Turkey and the United States of
America and possibly with some
other Middle East States. It is good
and cheering to see that our Prime
Minister has taken up quite an un-
compromising attitude over this re-
ported alliance; and I suppose, speak-
ing from one side of the Opposition
as I am, it can be said without any
fear of contradiction that if our
Prime Minister persists in this atti-
tude of hostility to this proposed
alliance, then he will get the support
of all parties, not merely in this
House, but in all parts of the coun-
try. Only I wish that the reasons
that have been set out by the hon.
the Prime Minister and the other
critics of this so-called alliance were
set out in a more straightforward
manner. The hon. the Prime Minis-
ter has based his opposition mainly
on the thesis that this alliance between
Pakistan angd one of the great Powers
of the world belonging to one of
the two gigantic bloes, will bring
the war nearer to India, will upset
the balance of power in Asia, or at
least in Southern Asia, and will more
or less confuse the situation regard-
ing the balance of power as existing
in the world, and such other world-
wide or universal arguments based
upon world peace or the peace of
Asia in general. I should think that
though much can be said in favour
of these arguments, that is not really
the issue which 1is troubling and
agitating the Indian mind today.
The balance of power in Asia has
been changed in very recent years
since the end of the last great war
in various ways but India has wor-
ried very little about it. In China
has emerged a great and strong
military power which has effectively
upset the balance of power in the
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[Principal Devaprasad Ghosh.]
Far East. This is not merely a
question of the composition of that
Government—whether it is of the
Communist variety or any other
variety—but the fact remains that a
great military power has emerged
on the scene of Asian politics, and
that by its actions in relation to
Korea and in relation to Tibet, it
cannot be denied that the balance of

power has been upset or changed a |

good deal. That may be fortunate
or unfortunate, but there it is. As
to the question of this alliance bring-
ing war nearer to India, about that
too, there may be two opinions. As
world morality is constituted today,
and the mentality of the great
Powers being what it is, if it comes
to a clash between these two titanic
Power blocs, then the neutral nations,
willingly or unwillingly, will be
dragged into it. We need not stretch
our minds very far back into the
realms of history.

We remember the first Great War
of the 20th century, the war that
began in 1914, when the neutrality
of Belgium could not save her from
being converted into a cockpit of
fighting. Nearer our times, we
have seen in the second Great War
of the 20th century, that neutral
powers, inoffensive powers, like
Norway, like Denmark, like Belgium
and Holland, which never dreamt of
entering into conflict with other
countries, swere not saved by their
neutrality from being drawn into
the vortex of war. So it is clear
that even if India or Pakistan or any
other country wants to remain neu-
tral, it will not succeed in remaining
so, if any of the great warring blocs,
when it comes to actual clash, deem
it in their interest to violate that
neutrality. That unfortunately is the
state of things today. But really
what India feels in this matter is
something different. I think even
our Prime Minister feels that way,
although he finds it diplomatic not
to say it in public. I am glad,
however, that one of our Ministers,
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the hon. Shri Mahavir Tyagi, Minis-
ter for Defence Organization, has
spoken out and given expression to
this feeling in a recent speech. He
has pointed out that the relation
betwen Pakistan and India is not a
normal relation—not the relation of
two peaceful nations living side by
side. In fact, technically speaking,
the two States are in a state of war
and their relation is one of belliger-
ency. That need not come as a
surprising statement to anybody,
because, after all, on the high hills
of the Pir Panjal range in Kashmir,
the armies of India and Pakistan
stand face to face. Only active hosti-
lities have been suspended for the
time being under a “cease fire” order.
Exactly the same as is the case in
Korea, where the United Nations
armies and the Communist armies
stand face to face, though hostilities
there too have been suspended under
a “cease fire” order. Technically
speaking, therefore, Pakistan is in a
state of war with India, and it would
have been more straightforward to
tell America, “Well, look here, Pakis-
tan is at war with India, and if you
enter into military alliance with
Pakistan, that will be regarded as
an unfriendly act”. That would
have been a very straightforward
statement to make and that would
have carried more conviction than a
general disquisition regarding the
danger of war coming nearer home
or the upsetting of balance of power
in Asia. I welcome, however, the
opposition of our Prime Minister to
this military alliance of Pakistan
with other powers.

I shall not take much more time,
but I want to take only a few
minutes more in connection with the
appalling tragedy that took place
at the Kumbh Mela about a fortnight
ago. Fortunately or unfortunately, I
am one of those who were present
at the Kumbh Mela on that fateful
Amavasye day, in the morning about
9 aM., when the tragedy took place
almost under my eyes. I do not
like, Sir, as you know, to indulge in
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superlative statements, nor do I like
to go into even comparative estimates
of casualties, whether it is 500 killed
or 1,000 wounded or whether it is
1,000 killed or 2,000 wounded (as is
generally estimated at Allahabad).
I shall confine myself only to a posi-
tive statement of what happened. It
is most surprising that in the Mela
area there were no roads fixed for
coming separately or going separately.
No one-way traffic was arranged.
What happened was this. From
about 2 a.M. there began the Kumbh
Muhurt possibly the most auspicious
period of the Amavasya. People
began to bathe in the Sangam
from very early morning, that is to
say, from shortly after midnight—in
fact from 2 a.M. people began going
to the Sangam and having their bath
and then returning and after 6 aA.M.
many other people were going to
the Sangam—thousands and tens of
thousands of people. The hon. Mem-
bers of this House will be surprised
to learn that when we were making
our way toward the road or lane
reserved for the Sannyasi proces-
sions in order to have a good view
of them, we were pushed in all
directions, jammed between the dense
masses of the incoming and out-
going pilgrims. For such a huge
gathering no separate ways for com-
ing and for going were provided for;
it was a most astounding thing and
was the fundamental cause of the
great tragedy occasioned by the
stampede.

I should like now to advert to an-
other very surprising thing. We have
had a statement by the U.P. Govern-
ment that though this tragedy hap-
pened at about 9-30 A.M., the Chief
Minister of Uttar Pradesh got this
news only at about 4 pm. Our
Prime Minister also said here the
other day, in reply to a question put
by the hon. Mr. C. G. K. Reddy,
that he received that news only about
5 minutes to 4 pMm. This is most

surprising because by about 10 or
10-30 a.M. the whole of the Kumbh
Mela was stunned with the news,
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with all sorts of rumours spreading
like wild-fire. Now, if that be a
fact—and it must certainly be a fact,
because the hon. the Prime Minister
and the Chief Minister of the U.P.
must be telling the truth so far as

they know it—then that 1is the
greatest condemnation of the effi-
ciency of the work of the officers
concerned. Possibly the officers
tried to suppress the news only to
save their own skins, or they did

not want to disturb the complacency
of the big people assembled. It is
most unfortunate, and we are all
exceedingly distressed at what hap-

bened there; and Iet us pray that
there will be no repetition of such
appalling incidents due to official

bungling and mismanagement.

Dr. ANUP SINGH (Punjab): Mr.
Chairman, I rise to commend the
Motion of Thanks to the President
for his message to the Parliament.
I think the message represents both
in spirit and in content a very
realistic, very modest and very
humble approach to the whole problem
in the domestic field, Sir the message
carefully notes the progress that has
been made, the progress that can be
very easily checked and verified by
every one who is impartial and who
cares to check it up, and at the same
time the message acknowledges with
a great deal of candour and frank-
ness the slow progress that has been
made. And I am sure, Sir, all of
us, regardless of our party affilia-
tions, realise that in the domestic
field we have yet to go a long way
and none of us from this side need
be goaded by the opposition or any-
body else in realising that we have
to travel a long way in abolishing
poverty, ignorance, superstition, illi-
teracy and all the rest with which
our great country is still afflicted.
Those problems are still with us.

And in the foreign field, Sir, I
think the President has very appro-
priately said that the new year begins
with both hope and fear. I iLink it
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summed up the situation in perhaps
the most impressive and realistic
way. I personally would have thought
that after repeated discussions of
the foreign policy of the Govern-
ment of India critics would have
been at least less vocal at this time.
But unfortunately they would not be
doing justice to their loyalty to the
group if they were to acknowledge
even in a fit of absent-mindedness
that the Government of India has
been pursuing the right policy. And
1 was really surprised that the role
of the Government of India even in
Korea came in for criticism.

We should not forget the basic
pattern of our foreign policy. That
has been enunciated over and over
again by the hon. the Prime Minister,
and I for one take it for granted
that the principles and general pat-
tern have been overwhelmingly ac-
cepted by the people of this country,
regardless of their party affiliations,
and I need not say at this stage
what has been said already. The
Indian National Congress in the pre-
independence days was pursuing a
certain policy which was based upon
India’s heritage and India’s prin-
ciples and the conditions then pre-
vailing in India. And as I look back,
I find that it was a denunciation of
aggression anywhere by anyone. It
was a policy of self-determination
and support for racial equality. And
I think our Government has been
pursuing precisely the same policy
now with varying emphasis here and
there. Since independence we have
pursued a policy which is known as
a policy of non-alignment, or neu-
trality, this, that or the other. But
so far as I can see, Sir, it is our
desire not to get mixed up, not to
lend our weight and support to the
aggressive designs of anyone, whe-
ther it is a A, B or C. And it has
been our constant desire and attempt
to strengthen the United Nations.

Secondly, Sir, we have refused to
prejudge any issue in terms of ideo-
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logical differences or in terms of
historical prejudices in the past. We
have judged every issue as it came

according to our own lights. And
furthermore, Sir, we refuse to join
the blocs because we know it by

experience, and history has shown,
that the League of Nations was
wrecked when attempts were made
to by-pass it. And today I regret
to say that the United Nations might

suffer the same fate if the great
powers do not resist the temptation
of building up various spheres of

influence outside the United Nations.
And so, that has been our attempt.
We have been criticised, and our
policy is being criticised today from
various points of view.

I would first like to say a few
words about the hon. Mr. Sundarayya
—about the criticism that emanates
from the Communist circles. The
hon. Mr. Sundarayya is an amiable
and an enviable idealist, and I have
no quarrel with him. He will not
be satisfied with the foreign policy of
India so long as there is one single
British soldier in Malaya, in Kenya,
or in any part of the world wherever
there is any domination. Unless that
is cleared up, he will not be satisfied.
I fully agree with him. He will not
be satisfied so long as there is one
single British base anywhere. That
is perfectly true, and there should be
no foreign bases. He would like to
see the foreign bases completely eli-
minated from India. And there again
I fully subscribe to his views. He
would like to see poverty abolished
from India. There again we all
agree with him. He would like to
see the Congress also abolished, but
there 1 disagree. The hon. Mr.
Sundarayya and his colleagues have
never made it clear what precisely
India can do. Without resources, and
under the existing geographical con-
ditions, what precisely is the hon.
the Prime Minister or the Government
of India expected to do to ameliorate
the conditions of all these down-
trodden people? I am perfectly con-
vinced that the Government of India
has made every effort within its
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power, whenever any occasion arose,
keeping in mind the difficulties of
the situation and the diplomatic
difficulties. India certainly cannot
be expected—and I think the hon.
Mr. Sundarayya will agree—to go on
a crusade, take her few thousand
soldiers all over the world and set
conditions right. I think that sim-

ply cannot be done. And I think
the hon. Mr. Sundarayya realises
that.

Now the hon. Mr. Reddy has his
perennial theme of the Third Force.
This time he has come with a new
idea that since the Asikhtic Con-
ference the Government of India has
done nothing. I think that is cer-
tainly a very unusual remark. I am
sure that the hon. Mr. Reddy realises
that during the last four or five years,
in spite of its preoccupation in her
domestic problems—and they have
been of a very great magnitude—
India has not been lying idle. India
has not been sleeping. There have
been interchanges of missions, cul-
tural missions. I need not consume
any time in cataloguing the list of
the missions that we have sent abroad
and that we have received. But he
is not satisfied because he would like
to see a Third Force instituted and
organised under India’s leadership.
1 think, without the label of a Third
Force, in a way, and indirectly, very
quietly we have perhaps been work-
ing to the same end. In the United
Nations during the discussion on the
Korean problem the late Sir B. N.
Rau, the great jurist and our great
leader, in his own way, mobilised the
opinion of the Asiatic countries, who
refused to join any of the blocs. I
personally do not see what purpose
will be served if we say A, B, C or
D belongs to a third bloc. They
are all joined and lined wup behind
India’s leadership and we can call
it a Third Force. There are two
Forces already. What precisely are
we going to gain by giving it a
name? But the hon. Mr. Reddy will
not be satisfied, and I am quite sure
he will keep on repeating his griev-
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ance that even this proposed and
contemplated conference of Premiers
is not coming through India’s initia-
tive, I ask in all earnestness: Is
it necessary that every conceivable
conference in this part of the hemi-

sphere should always be convened
through India’s initiative? So long
as there is a conference, we agree

with its purpose and programme, we
subscribe to the larger aim and we
are willing to join it, what difference
does it make whether Burma calls
it, Indonesia calls it or Ceylon calls
it? I for one fully agree with the
hon. the Prime Minister when he
goes on repeating over and over again
that we are not anxious to be put in
the position of assuming leadership
of anyone. We subscribe to certain
ideas, we follow a certain path, and
we would like to have the co-opera.
tion of those people who think like
us. And, therefore, to my mind, it
does not make the slightest difference
where the conference is convened
and who takes the initiative. So
much for the hon. Mr. Reddy’s cri-
ticism.

Something has been said, Sir, about
Korea. I have said enough on two
or three occasions as I happened to
be there before the war and a few
months after the war. I think the
President has rather been very res-
trained in his admiration of the
work that our forces and our repre-
sentatives have done in Korea. I
think he could have said much more.
The difficulties that our people had
to face in Korea are something which
can be understood only by a person
who has been there. Even before
the war there were two boundaries,
the north and the south. It was an
atmosphere of poison where it was
utterly impossible to function nor-
mally. And you can well imagine
what might have happened during
the last two years and a half since
the war.

I would like to take this opportu-
nity of saying one word about Dr.
Syngman Rhee. Up till now I have
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[Dr. Anup Singh.]
never said anything about him, be-
cause I thought it would not have
been proper for me, but now Dr.
Syngman Rhee has reached the limit
where some one has to say some-
thing about him. He has indulged
in the most abusive language against
the Indian people, against the Indian
forces there, and he has threatened
to annihilate them. He continues on
the same path. I happen to know
something about this gentleman. I
recall how, when the war broke out
at about 5 o’clock in the morning,
Dr. Syngman Rhee suddenly dis-
appeared and not one single mem-
ber of his Cabinet knew where he
. was. He went to the farthest corner
of South Korea to save his life. Now,
it is this gentleman who is bluster-
ing and bluffing about annihilating
the Indian forces there. So far as
the Indian forces are concerned, I
think our representatives there treat-
ed his threats with the contempt that
they deserved—not in anger but with
real sympathy for the Korean people
and the country of Korea. I am per-
sonally convinced that Dr. Syngman
Rhee is today jeopardising the cause
of Korea and of the Korean people
whom he claims to love. He has
been thrust upon the Korean peobple.
He has virtually established a police
State. I do not hesitate to say that
it is nothing more than a police
State under a camouflage of consti-
tutionalism. If any one under him
dares to oppose him-——whether he

be the Prime Minister or the Chief
of the Police or a Governor—he
suddenly finds himself either dis-
missed or locked up. This is the

kind of thing that we are called
upon to defend in the name of demo-
cracy. Now, Dr. Syngman Rhee
would like to unite North Korea and
South Korea by force even if there
are no Koreans left to be united.
Finally, Sir, I would like only to
say that in the long run he will
have to come to terms with his own
people whose affection he does not
command and also with his next
door neighbours, if there is going to
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be any peace in that part of the

world.

Sarr M. P. N. SINHA (Bihar): Sir,
I want to say something first about
the Kumbh tragedy about which so
much has been said. If I say some-
thing on it, it is because I was there
at Allahabad in the Mela for a week
before and after that day, the 3rd of
February. What I say is from my
own personal knowledge and from
what I have seen myself. It would
not have been necessary for me to
say all this, had it not been for the
fact that many wrong statements
have been made, many accusations
have been made against all sorts of
people and attempts have been made
to exploit the situation. It was an
occasion when Hindus from all over
India had gathered. Suppose, Sir,
the Government had not made pro-
per arrangements for their coming
and for their lodging. What would
have happened? I can only imagine
it. I was there from the 1lst Febru-
ary to 8th February. I saw the
arrangements that were made on the
I1st and the 2nd. I think anybody
could be proud of the arrangement.
In our country there is no discipline
and people do not behave in an
orderly way. We could actually see
a big town coming up at a modest
cost. I say that it was at a modest
cost because a leader has said in the
other House that it was a luxury
show or luxury arrangement. All
the arrangements for proper sanita-
tion, food supply, roads, amusements,
conveyances—in fact everything was
going on very well. People were
coming there even earlier than 12th
of February—five lakhs, 10 lakhs and
15 lakhs of them were already there.
Not a fly could be seen. We could
find no trace of any smell although
there was such a big crowd. Arrange-
ments had been made for proper
drinking water for all. Al the
arrangements were going on very
nicely, but suddenly this thing hap-
pened on the 3rd. I was there when
this thing happened. I can say
that, so far as the Government was
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concerned, their only fault was this:
Pantji is not responsible, the hon.
the Prime Minister is not responsi-
ble, nor anybody higher up. You
know there is that confluence of the
Ganga and the Jumna, which is call-
ed the Triveni Sangam. There is
some dry land there which used to
be much bigger before than it was
this year. It used to be about a
mile in length. I know this, because
I am more or less a resident of
Allahabad. I have a house there. I
frequently go there. This year that
area was considerably reduced on
account of change of the course of
the Ganga. The Government foresaw
it. and so the whole Mela was ar-
ranged on the other side at Jhunsi.

It was there that the whole Mela
area was  established. What hap-
pened was this: Early in the

morning, people starteq taking bath.
One friend said that there was no
two-way traffic. I know that there was
two way traffic. I went by one road
and came back by another road from
Triveni. Actually there were four
roads. In fact, there was no conges-
tion whaere actually people were
taking their bath.

Surr H. P. SAKSENA: Was
hon. Member one of the V.I.P.s?

the

Surt M. P. N. SINHA: I was not
one of them, but I know something
about the V.I.P.s, who have been
unnecessarily condemned from every
quarter. At this point people were
going and people were coming. These
Sadhus whom we call Nagas were

to a great extent responsible for
what happened. The Government
is not responsible at all. If at all

the Government is responsible, it is
only responsible for allowing these
Sadhus to go there. These Nagas
started parading on elephants and
camels, etc., in that small place. I
saw it with my own eyes. Some of
these Sadhus have given evidence
before the enquiry committee that
there were no weapons in their
hands, but with my own eyes I saw
spears, swords, frisuls, ete. With

[ 18 FEB. 1954 ]

President’s Address 284

all these weapons they were parad-
ing, and if somebody wanted to pass
that way, they rushed at him. All
this was going on. My grouse is that
the Government officials allowed
these naked people to go to the Mela.
A few thousands of people were
sitting on the sands between the
Ganga and the Jumna, and what hap-
pened was that when these people
started this parade, there was a
stampede. They would not permit
people to come that side, and about
a lakh or fifty thousand people who
had already taken their bath at the
Sangam and who were in no great
hurry had not the sense to wait for
even ten minutes but jumped over

the few thousands of people who
were sitting there on the ground,
crying ‘Ganga Mata ki Jai’. I can

understand people being in a hurry
to take bath because Muhurt might
finish, but these people who had al-
ready taken their bath, did not have
the patience to wait. They rushed
upon the sitting people and trampled
them down.

How on earth, to be fair, is
the Government to be blamed for
this? Now, Sir, it is said that the

people who were in the management
of the Mela were looking after the
V.I.P.s. They are certainly not the
Governor and not the Chief Minister
of TUttar Pradesh. (Interruption.)

Please listen, don’t be impatient.
If you have seen the thing with your
own eyes you narrate it. If you
have not, then have the patience to
hear it from me.

The V. I. P. was a camp, a
small place where the ladies of the
officials or the Ministers or anybody,
if they wanted to go there and stay
for the night so that they could have
the Tirtha Snan the following day or
so, could stay. It has been spoken
of as the Governors’ camp. It was
not thatt There were only two
Governors at that time in Allahabad,
both staying at Raj Bhawan. One
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[Shri M. P. N. Sinha.]
Governor—the Governor of Punjab—
fortunately or unfortunately is relat-
ed to me. I went to receive him at
the station because he happens to
be my natural brother. I found that
there was not a single person other
than a petty secretary of the U.P.
Government to receive him.

AN Hon. MEMBER: Why ‘petty
Secretary’?

Surr M. P. N. SINHA: What I
meant to say was that he was not
the Chief Secretary or the

main
Secretary. There was no police
arrangement. Ordinarily if a Gov-

ernor went there there used to be the
District Magistrate and the Super-
intendent of Police and others to re-
ceive him. They were -all otherwise
busy in connection with the Mela
arrangements and not busy with the
so-called V.ILP.s or their bathing
arrangements. The Punjab Governor
and his family had to take a boat
on rent at Rs. 20 near the Fort and
they went to the Sangam by the
river route and took their bath and
came back by the same route. I
think Mr. Munshi, Mrs. Munshi and
Dr. Rajendra Prasad and his family
went and took their bath by the
same river route. When the Gover-
nor and his wife went through the
river route, where was the question
of their making any congestion? Not
a man, who was connected with the
Mela arrangement was actually
attending on these persons.

SuRT S. MAHANTY (Orissa):
are the V.I.P.s.?

Who

SHRr M. P. N. SINHA: That is a
phrase. You are a V. I. P. and sup-
pose you, as an hon. Member of
Parliament, went there and sought
the help of the Mela authorities,
which you have a right to ask. Was
there anything wrong in this?

Surt S. MAHANTY: On a point
of information. Is ‘V.1.P. a feminine
gender, I want to know?
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Surr M. P. N. SINHA: Both gen-
ders—you are one.

Dr. SurmmMart SEETA PARMA-
NAND (Madhya Pradesh): It is &
very improper phrase and it should
not be given currency on the floor of
the House when we are aiming at a
classless society by making a begin-
ning on the railways by the abolition
of I class.

Surr M. P. N. SINHA: So if any-
body is responsible for this, I should
say that it is the Hindus who went
to take the bath. Who could ever
think of such a stampede at that
place?

Now about this business of 4
o’Clock party. The Prime Minister
has said that he heard of the incident
at five minutes to four. Stippose he
had heard of it at 2 o’Clock, sup-
pose Pantji had heard ot ,it at
0o’Clock was there any earthdy reason
for them to say that they 3aeard of
it at about 4 p.M.?

Surr S. MAHANTY: They
have cancelled the party.

could

Surt M. P. N. SINHA: Was there
any earthly reason for them to say
that they heard of it at five minutes
to four or at 4 o’Clock? The mo-
ment the Chief Minister, Mr. Pant,
the Prime Minister and the Governor
heard of it, they left the tea half in
the cup and ran to the place.

SHRI S.
measure it?

MAHANTY: Did you

SHrR1 M. P. N. SINHA: I know it.
The hon. the Prime Minister, in his
modesty, did not say so, but I may
mention it for the information of
the House that he did not take his
food that night. He was so sad and
so afflicted that he refused to take
his dinner that night. Just think
of it. A man does his duty as he
should do and a man feels as he
should feel and yet you accuse him
unnecessarily. (Interruption.) Just
think of it!!
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1 know. I have almost personal of Pakistan against India, but the
knowledge of it. It is indeed a | best means for preserving the peace,

mystery why it was not made known
to them up to 4 o’Clock. That pro-
bably will be found out by the Com-
mission of Enquiry. I have had a
talk at about 5 o’Clock with the
District Magistrate, the Deputy Ins-
pector-General of Police and a few
others in the camp. I went there
three times and saw the dead bodies
myself. (Interruption.)

Mr. CHAIRMAN: You have got
only two or three minutes more to
speak.

Surr M. P. N. SINHA:
the interruptions, Sir,
is taken up. Anyhow,
finish within the time. What I wish
to say, Sir, is this. It is just possi-
ble that the local officials lost their
head and they did not know whether
to inform or not to inform the higher
authorities. That is still a point to
be found out. I do not want to say
anything on that, but so far as the
Government is concerned, so far as
the higher people in the Government
are concerned, they did their best.

It is over
that my time
Sir, T shall

We should be obliged to the U.P.
Government for making the best
arrangements for the Mela. In

future these Sadhus should not be
allowed to parade naked with wea-
pons in hand.

Then I come to this America-
Pakistan Pact. Of course I have a
lot of things to say in connection
with this, but I have not the time.
One thing is however clear, that
leaders of every party in India have
condemned it. They have all said
that there should be united effort to
ward it off. Well, I do not agree
that Pakistan has any design against
India. My own impression is that
Pakistan is a weak country. Pakis-
tan has many limitations and pro-
bably for self-defence they want to
be stronger. They have no money
to venture on large defence equip-
ment and purchase of arms, etc. I
am not one of those who believe that
there is any bad design on the part

is to be prepared for war. Therefore,
Sir, we should get strong, but how
shall we get strong by doing the job
we are doing, namely, by fomenting
trouble, by accusing and by abusing
one another amongst ourselves? 1
do not spare even my Congress
friends when there is occasion to
criticise them. What happens is this.
When a Praja Socialist Party Mem-
ber stands up, he abuses the Com-
munists and then the Congress, and
then the Congress and the Com-
munists will abuse the P. S. P, for
example. It is but natural that this
kind of utterances and acts end only
in acrimony and lack of co-operation
for nation-building activities. This
should cease in the present state of
affairs in the country, at least for
the time being and there should be
an honest attempt on the part of the
leaders of all parties to strengthen
the hands of the hon. Pandit Jawa-
harlal Nehru and his Government to
bring about fusion and try to find
out in what points and up to what
limit we can all unite. Let us unite.
Let us give military training to every
one in the country. Let us educate
the people. It is the general wish
of everybody that India should be
made stronger and there is a wish
on the part of everybody to work.
It is only some leaders that do not
want that there should be unity
among the people. But it is hoped,
Sir, that the Congress which has been
voted to power by the people, will
realize it and try on its own part to
pbring about a situation in which it
will be possible for all to co-operate
with it. Thank you, Sir.

Surr H. N. KUNZRU (Uttar Pra-
desh): Mr. Chairman, as I was at
Allahabad when the Kumbh tragedy
occurred, I should like to say a few
words about it. I was myself at the
place where the tragedy occurred
only a few minutes before it hap-
pened. It was lucky that I was en-
abled to extricate myself from the
crowd and get back to the embank-
ment which is popularly known as
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[Shri H. N. Kunzru.] important respect. The principal
the bund through that shallow pool | bathing ghat at Hardwar is a very
of water which the officials call a small one in area. The area at

ditch and in which a large number
of people fell and died.

Sir, we have been told by the pre-
vious speaker that there was no
large crowd in the area between the
west bank of the Ganges and the
bund on the 3rd ot February. My
experience......

Suri M. P. N. SINHA: I did not
say that there was not a large crowd.
There were a few thousands sitting.

Surt H. N. KUNZRU: My ex-
perience differs from his. I saw that
there was so large a crowd that it
was impossible for me to advance
even a few feet towards the Sangam.
Usually the area between the right
bank of the Ganges and the bund
is about 600 acres. This year, owing
10 the Ganges having changed its
course, it was reduced to about 80
acres. It was known that at every
Kumbh there is a vast gathering of
pilgrims from all over India. It was
known that the gathering this year
would be greater. Nevertheless
free access to what I may call the
bathing area was allowed on the 3rd
February. When I went to the Mela
area I thought at first that the Gov-
ernment had been at pains to make
as good arrangements as were possi-
ble to enable the pilgrims to bathe
in security and comfort but when I
saw that no arrangements had been
made to control the flow of pilgrims
to the bathing area, I feared that a
disaster might occur. (Interruption.)
My hon. friend, Shri M. P. N. Sinha,
1s not acquainted really with the
mrangements that are made in these
Melas and if he will only let me go
on, I shall explain what might have
been done. I do not accuse the
Uttar Pradesh Government Ministers
or officials of wanton cruelty. I do
not accuse them of having deliberate-
ty failed to take steps to secure the
safety of the pilgrims, but, in point
of fact, the arrangements that were
made were highly inadequate in this

Allahabad available for the pilgrims
was about 80 acres. At Hardwar it
is much less—it is only a few hun-
dred square yards but the concourse
of pilgrims at Hardwar 1is much
smaller than that at Allahabad. Now
how is it possible for the Govern
ment to control the access of pilgrims
to the principal bathing ghat known
as Harkepauri by means of barriers
all along the principal roads? Every
enclosure contains, I think, not more
than 700 or 800 people and, conse-
quently, the flow of pilgrims to the
bathing ghat is regulated. Barriers,
I understand from the newspapers,
were erected on the Basant Panchmi
day, t.e., on the 8th February. Had
these barriers been erected earlier, I
am sure that this tragedy would
have been averted. Formerly no
barriers were used. I do not think
people who can remember what hap-
pened during the last 30 or 40 years
can remember any occasion on which
barriers were used but this year the
circumstances were special and it
should have been realized that the
uncontrolled flow of the pilgrims to
the bathing area would result in a
large crowd too large a crowd—col-
lecting in that small area.

Another defect in the
arrangement was that while
were many roads leading into the
bathing area, there were very few
that could enable the pilgrims, after
having their dip in the Ganges, to
go back home. There were roads
provided for that but anybody could
have seen that those were not the
roads that would be taken by the
pilgrims unless they were compelled
to do so. At this particular spot
where the tragedy occurred, pilgrims
from many directions gathered to-
gether. That was the point at which
pilgrims from many directions con-
verged. Had this been foreseen and
had the pilgrims coming from one
side—from Daragunj side—been en-
abled to go over to the other side

official
there
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even when there was an Akhadn
standing on the road, I am sure that
it would have contributed greatly to
the comfort and safety of the pil-
grims. Let me say again’ that this
has never been done before, but,
then, the area was so large that even
when a few lakhs of pilgrims were
bathing in the Ganges, you did not
realize how vast the crowd was. As
the situation this year was special,
the arrangements that should have
been made to deal with the traffic
should also have been special. What
had been done before should not
have been regarded as a precedent.

Then, Sir, the previous speaker
has said that the presence of im-
portant people in Allahabad on the
3rd February imposed no burden on
the police or the Mela authorities.
Well, I do not know whether as a
matter of fact it did or did not. The
Chief Minister of U.P. denied in a
debate that took place the other day
in the U.P. Legislative Assembly on
this subject that any man belonging
to the city police was used to help
these important persons but I can
say that there was a general com-
plaint in Allahabad that too much
attention was being paid {fo these

Surr M. P. N. SINHA: What did
you see?

Surr H. N. KUNZRU: ... and that
the passing of the cars which were
supposed to be theirs added greatly
10 the inconvenience of the passengers.
What I saw was not the occupants
of the cars but a number of cars
passing along the principal roads
towards the Sangam, or cars coming
Yback from the Sangam. I cannot
say whether they were police cars or
whether they were cars......

st fo qreg (YUY &) :FHAG
SmAr TEar § oA 3 arde w1
et 3w @ ?
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+[SHurI T. PANDE (Uttar Pradesh):
I wish to know whether cars were
plying there on the 3rd February?]

Mgr. CHAIRMAN: Let him continue.

Surt H. N. KUNZRU: It is not
merely the 3rd that matters. The
police arrangements were such that
the people made these complaints on
the Jast bathing day. As I could not
reach the Sangam area, I cannot say
from personal observation what
arrangements were being made to
enable the important persons to
bathe in comfort. But
whatever may be said on
this subject by those who think no
special arrangements were made for

4 p.MvL

these important persons, the news
published in today’s paper shows
that Government themselves have

come to the conclusion, as a result of
the tragedy, that the arrangements
made for providing escorts to the
Ministers and other important peo-
ple stand in need of revision. It
has been proposed that the formalities
observed when a Central or State
Minister goes on tour should be re-
duced to the bare minimum. The
proposal has also been made that
the existing practice of sending
police escorts with very important
persons should be abandoned except
during tours by the President and
the Prime Minister. Now, if really
no special arrangements were made
for these people, how is it that at
this very time, the authorities have
considered it necessary to revise the
rules relating to the ceremonies, if
I may say so, that should be ob-
served when an important person
arrives at a place?

Smrt M. P. N. SINHA: A mere
coincidence, like our trade treaty
with Russia at the time when Mr.
Nixon was visiting India.

Mgr. CHAIRMAN: Mr. Sinha, please
do not interrupt. Let him go on.

+English trawslation.
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Surr H. N. KUNZRU: The Central
Home Minister was also at Allahabad
on the bathing day, on the principal
day—the 3rd of February—and he
did not ask for any special arrange-
ments for himself. He went to the
river as an ordinary pilgrim. He
and his family did not go there as
important persons and I wish that
other people had followed his exam-
ple.

Motion of Thanks on

Sir, we were all astonished when
the Chief Minister of Uttar Pradesh
said in the U.P. Assembly the other
day that he came to know of the

Kumbh tragedy only at 4-15 p.M.
And we were equally astonished
when the hon. the Prime Minister

said here the other day that he came
to know of it only at five minutes to
four. Now, how has it happened
that these persons were not informed
by the magistracy and the police of
the disaster that had occurred? This
is a matter that requires full investi-
gation. That so tragic an event
should take place and that the Head
of the Government of India and the
Head of the Government of Uttar
Pradesh should know nothing about
it for hours, is a matter that requires
more explanation than has yet been
given for it. I do not know whether
this is within the scope of the en-

quiry that will be carried on
by the enquiry committee that
has been recently appointed. Butl

if it is not and if it is out-
side the purview of that committee,
I trust that the U.P. Government
will take all possible steps to find
out how the officials concerned failed
in their duty to inform these persons
of the serious events that took place
on the morning of the 3rd February.

[Mg. DEpuTYy CHAIRMAN in the Chair.]

Sir, there is one more point con-
nected with this matter that deserves
special attention. In the old days,
the Associated Press of India, when-
ever it sent out an important message,
sent a copy of it to the Governor-
General, to the Governors, to the
Members of the Executive Council
and so on. Does the P.TI. in the
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same way now send copies or these
messages to the President, the Gover-
nors, the Prime Minister, the Minis-
ters at the Centre and the State
Ministers or not? If it does not, the
rules require revision. But if it does,
how is it that the officials concerned,
the officials connected with the Uttar
Pradesh Government, did not come
to know of the tragedy till 4 o’clock?
The message sent by the P.T.I. from
Allahabad was, I understand, receiv-
ed here at about 1-30 .M. on  the
3rd February and the A.LR. announc-
ed it at the same time. How does it
happen, then, that the P.T.I. message
did not come to the knowledge of
the Governor and the Chief Minister
of Uttar Pradesh? That is another
matter that requires to be looked
into. If there has been a failure
of duty on the part of the P.TI,
serious notice should be taken of it.

Lastly, Sir, I should like to say a
word about the committee of enquiry.
It consists of three persons, two of
whom are retired officials and one a
serving official. Now, I do not think
that anybody will say that the retired
officials were under the control of

the Uttar Pradesh Government. The
Chairman of the committee is the
ex-Chief Justice of the Allahabad

High Court and I am sure that he
will discharge his duties indepen-
dently and with a full sense of his
responsibility. The other retired
official who is a member of the com-
mittee is Dr. Pannalal who belongs
to the I.C.S. He, too, I am sure,
can discharge his duty independently
because he too is not under the con-
trol of the U.P. Government. Never-
theless it is a fact that this com-
mittee has not inspired public con-
fidence in Allahabad. The fact that
non-officials have not been included
in it has been criticised at several
public meetings. No one has asked
for the exclusion of any existing
member of the committee; but the
demand at every public meeting has
been that three or four non-official
members ought to be added to
the committee in order to strengthen
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it and to ensure
connected with this
be overlooked. 1 think, Sir, that
this is a reasonable request. The
comimittee has already begun its
work: nevertheless, I do not think
that it is too late for the U.P. Gov-
ernment to expand the personnel in
the manner desired by the public of
Allahabad. It will lose nothing in
prestige, but gain enormously by
taking this action.

that no fact
tragedy would

Now, I would like to say a word
about another matter that has been
referred to in the President’s Ad-
dress, namel fhe Ceylon Agreement.

I do not want to discuss the agree-
ment in detail but I should like the
spokesman of the Government +to
explain its provisions to us. I find
it difficult to understand one or two
provisions of this agreement. Now,
I have tried to understand what
India has gained by this agreement.
The Prime Minister of Ceylon said
the other day that India had gene-
rously made many concessions to it.
Sir, India is a big country and if it
can make concessions to a small
neighbour like Ceylon with which it
has old historical and cultural ties
I should personally welcome it, but
as the position of hundreds of thous-
ands of Indians now in Ceylon was
under examination when the Prime
Ministers of India and Ceylon made
this agreement, it is necessary to ask
to what extent this agreement bene-
fits the Indians in Ceylon. How far
does it safeguard their position? So
far as I can find out, the only under-
taking given by the Ceylon Govern-
ment is that the registration of per-

sons qualified under the India and
Pakistani Citizenship Act will be
expedited and that every endeavour

will be made to complete the dis-
posal of pending applications within
two years. I understand that during
the last two years only 15,000 appli-
cations have been disposed of while
their total number is about 240,000.
It is undoubtedly a question that the
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Ceylon Government should have
agreed to see that about 200,000 ap.
plications are disposed of during the
next two years. I do not know how
the Government of India has agreed
to the placing of the persons regis-
tered under the Act I have already
referred to, on a separate electoral
register. This question of separate
electoral rolls has not arisen for
the first time. It is an old question
and arose many years ago, more
than about 25 years ago in East
Africa. It has also arisen in South
Africa but nowhere have we agreed
to the placing of Indians on a sepa-
rate roll and I fear that the agree-
ment of the Indian Government to
this will weaken the position of per-
sons of Indian origin in East Africa
and South Africa. Whatever the
Governments of those countries may
have done, Sir, the Government of
India has never been a party to the
arrangements made by those Govern-
ments. Here, for the first time, the
Government of India, is a party to
this kind of arrangement.

Another point—and that is the
last that I should like to draw
attention to, it is the last point that
I wish to deal with—is the position
of those who are considered to be
eligible for Ceylon citizenship. What
is to happen to them? The agreement
says that it would be open to such
bersons to register themselves as
Indian citizens if they so choose at
the office of the Indian High Com-
missioner in accordance with the
provisions of article 8 of the Consti-
tution of India. It is noted that
Ceylon proposes to offer special in-
ducements to encourage such regis-
tration and that these inducements
will be announced from titne to time.
The Government of India

will offer
administrative and similar facilities
to all persons of Indian origin to

register themselves as Indian citizens

under the Constitution of India if
they so choose, etc. Now, Sir, so far
as inducements to the Indians to
return to India go, they are very
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similar to the inducements offered to

the Indians by the Government of
South Africa some 7years back to
leave South Africa and return to

the country of their origin, but the
Indians who were living there were
not asked while living there to re-
pgister themselves as Indian citizens.
Since Ceylon is so near India, some
Indians may have been living there
only for 2 or 3 or 4 years but others
may have been living there for 10
or 15 years and what is to be their
position? Are they to be compelled
or are they to be given inducements
to come back? In either case, Sir,
the position accepted by the Gov-
ernment of India is not one that we
can regard with satisfaction. That
the people who elect to remain in
Ceylon should be stateless and should
be the responsibility neither of the
Ceylon Government nor of the Indian

Government is a matter that must
cause serious concern to every
Indian. It is for these reasons, Sir,

that I should like the hon. the Prime
Minister or some other Member of
the Government to explain clearly
the provisions of this agreement to
us. It may be, Sir, that the under-
standing arrived at between the
Prime Minister of India and the
Prime Minister of Ceylon could not
be translated into words. The spirit
of the negotiations, I suppose, defied

definition but the specific points
which I have referred to, I think,
need to be cleared up. It is true

that a separate electoral register for
the Indian citizens of Ceylon—for
the Indians who may become citizens
of Ceylon in future—has been agreed
to only for ten years but that is for
a long period and future Ceylon
Governments may say that the prin-
ciple having been once accepted they
saw no reason to depart from it,

Dr. P. V. KANE (Nominated): Mr.
Deputy Chairman, the President’s
Address has been discussed for a
long time. The three principal mat-
ters on which a great amount of dis-
<cussion has taken place are the in-
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cident at the Kumbh Mela, the
foreign policy of the Government and
the Pakistan-American agreements.
I am not going to say anything on

these three because I shall not be
able to add anything useful. But in
the noise and din created on these

three questions, other matters in the
Address of the President, which re-
quire to be dealt with, have been
forgotten. I am particularly inter-
ested in the very brief reference
made by the President in paragraph
16 of his Address (English), page 6.
There, there is a single sentence
referring to the Bills that are pend-
ing and the President was pleased to
say, “Among these are the Bills
dealing with the reform of the Hindu
Law to which my Government attach
considerable importance”.

These are the only words that refer
to a very important matter like the
reform of the Hindu Law which has
been hanging fire for about 12 years
since first of all the late Sir B. N.
Rau was called upon to deal with
certain portions of the Hindu Law.
And as one connected with the reform
of this law in its various aspects, I
might tell this House that at least
about a dozen notes were sent by me
from time to time and I personally
attended some of the meetings called
by the then Law Minister, Dr.
Ambedkar. Having spent a lot of
time over this, I am concerned that
there was only a very brief reference
to this important domestic matter of
the reform of the Hindu Law. I
think it is high time that the Gov-
ernment made up its mind whether
it is going to deal with the whole of
the Hindu Law or whether it is to
tinker with this portion or that
portion, deal with marriage and
divorce, then special marriage and
then, at some time or other, take up
the Succession Act and so on. This
is placing the cart before the horse.
I should prefer that the most contest-
ed point, the Law of Succession,
should be placed first or really the
whole of the Hindu Law that re-
mains to be codified should be placed
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before the two Houses for discussion
and a special session be held or some
special time be assigned for the pur-
pose of finally disposing of the re-
form of the Hindu Law. I know
there are various angles of looking
at the Hindu Law and there will be
a great deal of controversy. I have
seen that on the three matters which
I have referred to at the beginning of
my speech there have been opinions
expressed which were poles apart.
We cannot avoid controversies, and
particularly in a democratic Republic.
Therefore I wish to draw, without
saying more, the attention of this
House and those who represent the
Government—unfortunately only the
hon. Mr. Biswas is present here;
there is nobody on the Government
side except him—and I would strong-
ly urge the Government to make up
its mind that the whole of the Hindu

Law, that has not already been dealt !

with, should be dealt with, not in a
piece-meal manner, but should be
carried through in one session at a
sitting.

Surt S. N. DWIVEDY (Orissa):
Mr. Deputy Chairman, I was very
carefully listening to the hon. Dr.
Anup Singh of the Congress Party
who began with an appeal that we
should not discuss very much matters
of foreign policy which have been
discussed very many times in this
House, but unfortunately he himself
mainly dealt with foreign policy and
ended his speech with that. That is
because this Congress party which is
holding the reins of the Government
has nothing to offer as regards domes-
tic achievements. Even in this
Presidential Address which I think is
nothing but a progress report like
the one that the school teacher sub-
mits to the guardians. In this pro-
gress report the school teacher (the
President) has told us (the guardians
of the Ministry, the boys ) that they
have done very well in the last year.
‘The progress is slow; they have
improved. Do not bother very much.
They will do well’. Well, he has
not pointed out as to how and in
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what manner they are going to im-
prove, but it is a very good certi-
ficate and it gets very good publicity
outside, because the Ministers, if
they speak about themselves, may not
get that much of publicity. Sir, al-
though the hon. Dr. Anup Singh did
not follow what he said, I will iry
to confine my remarks to the domestic
policy.

In this progress report, Sir, if you
refer to page 5, para. 10, he has said
satisfactory progress has been made
in the great River Valley Schemes
and some of the projects have already
been completed and are yielding
results. Sir, it is a surprisingly
strange claim. I maintain that the
progress is wholly unsatisfactory.
If you go into the details of the work-
ing of the projects which are under
construction and which are being
executed by the Central Water and
Power Commission and if you notice
the manner in which they are being
supervised and carried out by this
Commission, it is a very sad story.
Corruption, nepotism, favouritism
and inefficiency are rampant in every
sphere. Wrong drawings and esti-
mates have been prepared Dby this
Commission which has cost the coun-
try an enormous amount of money.
Not only that, but sometimes we
hear about the paucity of technical
staff and engineering talent. There
is no paucity actually in the country
so as to make us import from outside
engineering talent to complete the
work in these projects. But there is
a cliqgue working in the Central
Water and Power Commission which
prevents others from coming into if.
If you really want that these River
Valley Projects should be successfully
carried out, then this conspiracy to
defraud the Government and public
money must be broken and the Cen-
tral Water and Power Commission
must be represented by people be-
longing to all States who have the
necessary technical knowledge.

Sir, if you make a review, you
will find that in recent years in the
case of almost every project, hardly
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there is one estimate which has not
been revised under some plea or
other. Take the case of Hirakud. 1
do not want to go into the history
of it, but the fact remains that it
started with an estimate of forty-
seven odd crores, but now it has
gone up to 100 crores. It was con-
templated first to be completed by
1952-53, but now we hear that it will
be completed by June 1956. Re-
cently, Sir, I have visited Hirakud.
The present Chief Engineer claims
that he will be able to complete this
work within the target period, but
the talks I had with his subordinates
and other engineers gave me the
feeling that further extension would
be inevitable. The target period is
being changed and extended with the
change of every Chief Engineer.
There have been three Chief Engi-
neers for this project. The third
man is in charge at present and
every Chief Engineer extends the
time by a further period.

Therefore, Sir, we must have to go
to the roots of the problem and find
out as to why such things are occurring
when we are investing such vast
amounts of money in these projects.

Sir, we want that Hirakud should
be completed as soon as possible. I
think every countryman of ours desires
this. Now, we cannot tolerate any
further delay, specially when the loca-
tion of the Steel Plant has been decided
upon—however much it might have
taken unnecessary parleys for months
and years. It is a great thing. There-
fore what we want is that not only
the present plans of the Hirakud
Project should be completed within
target period, buf the subsidiary dam
scheme’ which was postponed and for
which machinery worth crores of rupees
are lying idle, should be received and
completed within this period. TUnless
this is done, I feel, probably the elec-
tric energy that would be required
would not be had. Because, along with
the steel factory, we have the alumi-
nium and the ferro-manganese facto-
ries and all these would require power
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to the amount of 1,10,000 kilowatts;
but the present plant, when completed,
would at best be able to give about
85,000 kilowatts. Therefore it is very
essential that this project should be
worked successfully and efficiently.

I do not want to repeat here the
irregularities and waste, etc., about
which much has been said before. But
my fear is the way in which the present
men in charge of Hirakud project
manage the whole affair, they would
not be able to finish the work within
the time-limit. I am prepared to ex-
cuse and forget the past, but I cannot
forget the picture I have seen there.
I don’t want to deal with the waste
of.corruption. I have no desire to
wash the dirty linen here.

But, Sir, there is discontent, discri-
minatory treatment, not only amongst
the 30,000 labourers, but surprisingly
even amongst the higher officers who
are in charge and are responsible for
carrying out the work. If one visits
the place and sees the condition of
the labourers, one would realise.

Sir, a few months back, the Chair-
man of our Council visited the place
and I am sure he must have had an
idea about the wretched condition of
the labourers. The hon. the Deputy
Minister for Irrigation and Power is
not here; he visited that place very
recently. The hon. the Labour Minis-
ter also has been there just before the
present labour trouble which started
in the last week of January.

The labourers there live in a hope-~
lessly miserable conditipn—they are
treated like anything but human be-
ings. Even ordinary demands such as
housing, water, medical facilities have
not been satisfactorily met. If you
look at the big palatial building built
for the officers and engineers side by
side and compare that with the deplor-
able conditions of housing of the
labourers—who are not in hundreds,
but in thousands—you will simply
be surprised. Such big officials and
authorities of the Government of
India visit this place so often. yet



403 Motion of Thanks on

nothing has been done so far. To
my mind. Sir, the labourers are as
important for the completion of
this dam as the Chief Engineers.
You cannot make them work at the
point of the bayonets with a hungry
belly.

Let me come to the recent labour
trouble. I am not connected with the
labour organisation there and I am
not very particular here for my dis-
cussion to express any opinion about
all their demands such as wages, or
whether a particular union is to be
recognised or not. All that, I think,
is not very relevant for my discussion.
But it is a fact that all these years—
the work began as far back as 1948
or some such year and thousands of
labourers have been working there since
then—it has not yet been decided as
{0 which Labour Department—Govern-
ment of India or Government of Oris-
sa—would look after the labour con-
ditions in Hirakud. It is a pity that
thousands of labourers were left to
the entire mercy of a few unsympa-
thetic officials. Even a labour officer
who could act as a liaison was not
appointed. A month back, I am told,
some one was appointed who hardly
knows the Oriya language.

The present unrest started on the
22nd or 23rd of January 1954. When
the trouble started and some people
pressed for more money, housing,
medical facilities and the like, with-
out trying to mitigate or conciliate
them, the Chief Engineer left that
place without authorising anybody to
dc anything, and handed over this
affair to the police and the magis-
tracy. And what was the result? It
is a very sad story. During the seven
days that passed between the actual
happening and the beginning of that
trouble, services of any of the labour
officials either of Orissa or of the con-
ciliation officer, who lives in Cuttack,
Wwere not taken to conciliate in this
dispute. But i my information is
not wrong, the Chief Engineer sat
tight over the enquiries made by a
certain labour official about six months
before in regard to the facts. No
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reply was given. Nor were any steps
taken to satisfy them. And when they
asked for a better deal, they were
handed over to the police and the
magistracy. And what did they do?
There was no violence, there were no
arms with the labourers, no reports
of any assault on anybody. They
might have been misled. Commu-
nists were, of course, there to make
political capital out of it. I have
denounced them publicly and I think
that is besides the point. The fact
is that dissatisfied labourers came and
wanted to go to the residence of the
Ch#lef Fngineer with their ordinary
demands; they were peaceful and
wanted to get an assurance from the
Chief Engineer at least to the effect
that this time their demands would
be satisfactorily settled and consider-
ed by the Central Board or the higher
authorities whoever they were. But
the police lathi-charged them and
two persons, according to the official
report, died as a result; many more
were seriously injured. It reminded
me of the story of Jallianwala Bagh.

Sur1 K. S. HEGDE: Who are they?
AN Hon. MEMBER: Oh! Oh!

SHR1 S. N. DWIVEDY: These two
bersons are workers Even during the
British days, Sir, when we were fight-
ing the Britishers, death on account of
lathi-charge was unheard of

AN HoN. MEMBER: There were
many.
SHRI S. N. DWIVEDY: I mysell

have borne lathi-charge and I know
the history of national struggle. There
have been many deaths for firing, but
none, I am sure, by lathi-charge. This
is a shameless affair. I am perfectly
certain in my mind, Sir, that so long
as such a state of affairs continues,
the project work cannot be success-
fully carried out.

(Time bell rings.)

Unfortunately I have no time. But
I will say this much. Let an enquiry
committee be appointed or let any
responsible Minister go into the entire
matter Let him examine and enquire

~
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not only into the present happenings
but the conditions of the labourers there
and suggest measures. If this Govern-
ment has any regard for thousands of
labourers and other men who are
working there, they should immediate-
ly do these things, punish the police
and the magistracy who are responsi-
ble for this and also remove such of
the officials as have bungled in this
matter. The workers’ demands should
be met without any further delay.

Thank you, Sir.

Surt D. NARAYAN (Bombay)*
st fo aRmm  (Fw=g) ;s
Frerrala Sft, fom == £ a8y
FA Y € § IW TANT FT &0 FQ
g3 TF | qT F AT T AT A
F=AT AFATE | TCTA Y F AT H
g & Il &7 fo% & AR A= w0
FT (FEIT TCEAMT ST T AT FAIG Y
s%e ffaT § o0 uF wg § St 9T i
AT FT SFA AT g AR A
aFe faam & A 3@ Y AR & 1o
ST @A TATE ) SEI g A

“My Government attach special

importance to the development of
cottage industries. I regret, how-

ever, that progress in this respect
has not been very satisfactory.”

e gwme”  (Special im-
portance) fwa = #v faar saw
& 3qF a3 3% T }, T yIE
F1 AT B VST AT |

A IR FY A WA AT A
2, 3F 21 9% A 4B & R A
IARr Wt A #T W § AR ggwr
F1T0r %3 & (% 0 (wg= & @ gaqd
T <@ 73 ¥FA | TF AU T |V
T & &, Aq @A AT A
FIeE L€ &1, A GEL ITH WHT A
faa = &1, T F@aEd F [ @
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g 9 T g¥y § 1wl damd
e F A#F) fig a5dY 1 wfT 79 T
AW FT FAAT ARI & AT AR
e 7 3% e MEEs 57 9k
HTIHY QT e¥oeqT FI AqT AU7QA
I a3 I & qrg FY FEAEEA A
FIATTS | HOF T, AW 3EAR 1)
I qI & FE § g3 I & qre
FENERT FET FT GHT 1 TTAT AT
TS s & Arfas & qra F Fe-
e wgf FTAHAT | AT F fIT gAT
AT qTT FIOAT F qIy T FE-
A afl FT aFar | IR AT AvaAT
FAT A4 faar & qra weddra 1@
FLYFAT | A THT QAT H AT IATZR
e 93 S o A% 99wy
Fgr AT & R andy w9 3y
FIM A AT &ATE AT @ O |y
IET 1 w5 AR & aga dr ard
EH #1 & Ty W oA 9y @ R
Ty 1S S AT gAY § ST ATAY HY
PR &NFa Ag LT Y| Wy e
for = & 3w A AT F @iy A1 7 >y
fr amafsfaa sfigzem (non-edible
oils ) F=@mi & 431 faiar I AR
@H ¥ I F IHEY TSN F g
g far I FaF AR A YER
THY AT F1E (F7AT AL T qAY | Ty
TR gl a5 7 fawfear 7 & 5
T gfewn fwem (rice hulling
mills) &= ¥ fag o0, /g WS
% IHFT HIT 15 =77 73 forar ava7 |
ardt 918 F ¥ 5 g F A F I
aafast & s Ifww anfr a7 99 97
At FE fAAT A g | deem A
(Handloom Board) & sga <t
famrfeal ors € avwg SwaY A7 ) w1
T U HEY feur ST @} | 5 SR
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AT T IGY U AT IH BHS T RAN
fF GIHT R F 0@ T AT F0f7C
fe a3 gavr 97 @ agl I 8959
99 % 5 9 i 7 § 9 I_
frd o Fva| A g 1 afs @wwe
HI AW FT FGAT TR § O AQ
ga wa ug g {F awwr oy a3q
3T fefrma 73 g fr a2 sl &
wre frdl aeg § FFNARA F1 AT
A FIAT 98 AT GLHT I7g FENETT ¥
/971 A% | 75 fav g7 49 #g aFA
Al Az i a1 5 Wi A F AT
§ 99 g qAg FIH FI @ € AR
T wafre Gy aars ar ) ¢ fod 6
F aiw T A 73 A3 f&A F IwR
g1 AT T GIHTT ) AR F 4 FgT
wat f gw 3| g & v 999 #41 39
faat s aFar § A 97 QAT A wifw
FH | F 9 @ g fF 38 qad 71
FAR G @G & | &S0 7, FT99 A1
MY, FH &F A {7 S FZAAT R
o1 397 34 7&A FT g7 fad1 97 97
Y AZF 7AA BT QF F1 T QY A¥
AT aga Ay w9 A TE 0 ;M
gifea fr 9rq %g wafT Tt 0 &
I, @ F T q G a9 A
AIZT AT EN ST {R AGF 3 907
arg fageer q@ ark a1 fwi | (|
QF 1T F7 A ML =479 frarar g s
&% AT GXA_IANT F1 FGAT A2 &
T fad w<w F atg A ¥ 6y 91
AT A AT S L A AT A AT AR
fegegeare & fod waay & ar e faega
weEl AT & FAND QAT AT 39 AT
F1FTY T8 AT A F A1 Faraql F7 <1
X @, q AT T1F OF 9 AT ATAT
a8l & #Ailw  wfET w1 g wraw &Y
RAFTT FI §, AT HEAW 7T H7F

** 131 CSD.
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&, v} #1 w7 § WYX T A9 0 AT
T Y HR ALY e A7 97 35 O
1 97 IANTT 7 ALY ATNGT |

g aIageFaa ad gt
& H WATT FT AT Lo A T 7§
W F FIIOT W W ¥ FA (con-
trol ) #¥ @ T I ML
FF £ 11 {6 w217 F feq 03 ¥
T qF Z | AT AT AV wEh
fegar faars ¥ 1 7 ox gl
(deficit ) w3 & =1 <@g AR &
HOY FZAT ArgqT § 5 97 & s
R AT E AT ¥ SqIX AR F Wi 42
g WK wey o g & A% g fagnw §
f forer avg & AT Ay v 5 QU3-
¥ F AT Y FA FF AT AT agqv
g A gRar F wid KT +fy 7€ 0T |
Fraa F a7 o waw faard T §
e 7@ & 34 ¥ 73 T ¥ A (KR
far st | F @Te FT A9 7 qAY
F1 q97s 37§ fF wgiA gg ana d 9§
#r 99 F arg w1 fFar &

qifsema-wafwr wax 1 Xgr
faa agf fors Grar § 1 A0 gag 7 4
o o o gad e aal qmar
TGI8 | 3T ard &7 g A A1
ff fr Tregafa ot F1 g3 7@
HTHO[ GHT TG IgIA IAF F1% @A
fasrereft ¥ W AL gra aFNAAL
IR & A1 9 faqa #1095 =) fHar
7 FAL T AL T&T T AW
St4ar #v T & g@r s v ag ot
1€ qrq 48 § fray 5 gd s
Tifed | afz gag Aag gL, AW
frrg, & &1 ag mifwena F71 8, F0(w
g§ @ A w1 3@ & fF g wy
Aty ar ai wfed ¥ gurdy asrg ¥ Tifw-
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&t A srare g, dur fF dfea
. ETERAT q TF sirg gl v i fgeg
TITH BT ATSATET AT AT F Friweqre Jy
TS GHI, T H ¢.8 39 A T & &
58 Tifneare-w ARt L ¥ s
AT SIS FT @A H A WA
afe & fet #Y mawr § 1 ag arfs-
A AT & | &g IR USNT §, 8T
arg gagt of aF w@rd, gwfag afzag
TeRdl T A1 gHTT 4y HEA &Y
wirer & fo gar g, for v arg ot A 1,
Ay g& AT FIT AR A NATET T
F qT% IR F 41T TH A TG AR
T qg=amr

ofeg gy ug My & ¥ FgT MQ
g f arfemne w1 AT g1 Frfgy
i ag oo fe 7 wod wfee &
fgtAagraft oy ST W g1 GO H
BHTR g 4B Wi #3T AT &, TH ATATST
T FF & 35 @€ g5 g B gd wadr
JHATQ FETAT AR, BA [EATET TGIT
afed, g% AT T4t F1 AT @Y F F
TAGAF FT TT F AT A
Y arfer | w89 T ag wE @
gH AT ST T T 1Y § ST AT AT
&FIT ? UTT 9y & qEA {F d AT O A
-4 (non-violence ) #v ara
FgA A(AT g, SEY A 4T HIE G
&Y 1 A a8 Fgr g O {Sra aww o
S ATAT W TS &, I A ghvar av
TS HIA FIAT AT G | FGT AF ACATET
TFAR M g AT AT AT F
wifas g aFq § | Pewrwiaee (re-ar-
mament ) FI S 318 AT gfrar
99 Wre, J9q oIF I H1 Ay
i & s¥rardur g, 51 Yamw g
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ford afed oo swq qUEd & AT
T AFA &, HIT Teq TgT AFAE |

gL, TR yg N arEdr Jifgg
f& ST A HMAFT AT § Yoo FAT
T3 #, ufg w9 WS AT Gl
TQIT AF—afeH FAH & 00 FUT
TGUT BT I AT AT @ &
TF §——0HT grary | afy oa e F7
R qGTAT AT 2 ofF ;MT AL qGA
&Y ATl A7 HAT FTH EY ST AT IFT §
AT qHTR TERT HT AYGAT SRR AT
TRHZ AR EL AT F FIRaraadar
FI 9 4 T AFAT &, *T HQ TG F
TR & A8 P AFAE | AT I A
aFy g & 3@ T &1 A AT A/
AFAT & 1 OY greva X g g Ay Ar
919 5 Sre7 ¥ g9 18 G Fg7 A9,
TAEATER &7 QDT AT AT AGTAFT F1
Feaedl fafaedr faem (Compul-
sory military training) %
WA, A UF HAAGH G §, ATTALKT
qIA & | AT @ra F7 A gifag, feeg-
TR & AAgAR] K UG AT FEAEdy
fafazdr faerr 3T =8, @ WUEF TA-
Ta% g faa | ag st g e 2
FE FAST F FIT ATaT T AT ¢
feed g+ +1, fFaq wdem w7 ®T
et farersht &7 a8 FT9 & 4 AT ATTHT
Hraar =Jrige 1 faar giq fa=9 ga
GEft aTd F<q § S faAr 4R AT § 0
Fg TS ugr ug A8 & ¥ g v w4
Tt & gra Gfve et F<AT Tfgg ¢
T gTfEETs AT & arg Xy
FAT &, AT gA IT TAJT FgT § AR
FY & et 3 F (T gAY T A
g & o <Frrur & ary Qe BT
TF qA<E A1 N ¥ET & T qifeeare e
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q FT W AR T A0E gw 4wy §
f o i wnz 7 g3 afed | wwawy
forgem &7 Y o 1 ey wE 2
fRrgeaTet & oTSt ¥ 7 o T Hfeqa
Farvart & o =g Pty gfevar &7 ofv F arfier
#&T grm, «E wEw Siw §, #WifE g
FE ATy A A g ufr gy
HaT HEH & E | TUHT W FA Y
& & T HIAT GHT B &, 94X |
gATYT ug Ffszwim | F FIT0r gAR
ford =37 & F18 arg w4 T 1 71, TR
FA Ul F12 U ISENATRT IHFT
HTHT FX HIT 32 ¢ HE | qravar fra
&G FEAT EWIT, 48 WY g ST+ & | o
H g T Hy T ug A giea ST
&\ 9T, gR wadY qariia HEY ey
BT | AR TG B89 uw aw
faardt § f st s gad g ¥
T U T &1 Fomarn, oF o o8 oy
TR AL AT AT WIFAF & 37 |
TEr arfEE & A § 1 wfaw
grfwe fgrgears &1 & ar fgear &
zafeq gF awa 7 Ty f% TR &
R T AT AT T | AR ¥
fer g & 9w AR @Ay

g

(Time bell rings.)

ok fadz 71T | 7 wifae § 9 A1
auTé 9 #w F ford It =g g forad
g a7 7 Y 21 grE qre} A
(High Power Commission )
FTUR foFaT g, A0 F1 AT FI7 ¥ o |
THE FTAT 1T ¥ THAT F7 I8 FaAl Ay
RFATE 8 1 AT TF AT Ga7 g€ 31
wa fawrma & B ug 2rs qrax s
¥ wrEAw ded (financial
matters ) w1 usfafrefey ded
(administrative matters ) o<
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gr s adl 3, w38 9T & OAR
T €qT+ T far ST Siefei Y HH T
g, R il § v =i g AW}
ST 4T |TEAT & 1 A fazare &, g
AT HHTET T8 AT 417 0 | Arfan
q q HEw F T § e areT w1
F U ¥ gA TAT &1 GIIT, TAAT FFAT
T Y TR AT TS FAT G

[For English translation, See Appen~
dix VII, Annexure 27.]

SHRI B. GUPTA (West Bengal): Mr.
Deputy Chairman, fhaving read the
President’s Address, I find that the
last paragraph of his Address in which
he says, “This new year begins with
hope and fear evenly balanced” calls
for little comment. If we look at the
Government and its policies, there is
no doubt that there is only reason for
fear and fear alone, but if we look
at the people and the struggles by
which they are trying to avert these
policies, there is every reason for hope.
Therefore, Mr. Deputy Chairman, in
a way there is fear on account of the
policies of this Government, and in
another way there is also hope, and
we have no doubt in our minds that
soon the fear will disappear before
the rays of hope that are rising not
only in Travancore-Cochin but all
over India.

Now, coming to the President’s Ad-
dress, one is thoroughly disappointed

but disappointment from that quarter
is nothing new. I would not make any
observations on the question of foreign
policy and on the Kumbh Mela. Much
has been said and more perhaps will
follow. Yet, I would like to say some-
thing, since the question has been
ralsed since our Leader has spoken, as
to what we would like the hon. Pandit
Jawaharlal Nehru, the Prime Minister
of India, to do in the field of
foreign affairs. It has never been our
contention that you should send armies
abroad. We never asked him to do
that. Since the hon. Mr. Singh asked
that question, I have to answer. All
that we ask him to do is to stand
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firmly on the side of peace. Peace is
an issue which knows no area, knows
no barriers. It 1s an issue which
transcends all frontiers. It is an issue
which finds its partisans not only in
the Socialist world where the banner
of the peace always flies triumphantly
but finds its supporters and partisans
even in the United States of America.
Therefore all that I would like to
emphasise in this connection is that
you should take your stand on the side
of peace and fight for the cause of
peace, but unfortunately the policy
pursued by the Government of India
has been something to the contrary
in many fields.

I would not refer particularly to the
Korean question. I am glad that the
hon. Dr. Anup Singh, came at long
last to condemn Dr. Syngman Rhee
but over the last two years he did not
utter these words which he should
have uttered before. How is it that
10 such a man who maintaing gangs
of assassins and to that pirate of For-
mosa you have handed over 22,000
Chinese and Koreans for them to be
used as cannon fodder or slaughtered?
At the Kalyani session of the Con-
gress when Congress speakers, one
after another, were speaking against
the proposed U. S.-Pakistan military
pact, Syngman Rhee was putting out
the threat that, if the prisoners were
not handed over to him, the Indian

Armv would be drowned in blood. It
was exactly at that time that the
American Secretary of State, Mr.

Dulles, was saying that transport had
been kept ready for taking away the
prisoners to Formosa so that Chiang-
Kai-Shek could get them. Therefore
with the full knowledge of what would
come to them, you handed over these
prisoners to them. 8ir, that event
does not fit in with any policy of
peace. On the contrary, it helps
those people who believe in war, in
extending war, who believe in inter-
national tension and not in relaxation
of international tension. Now, we can
ask you to do so many other things,
but we know that they will not be
done. What prevents you from stop-
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ping Gurkha soldiers being taken
pcross India to Malaya so that they
can carry on their butchery there?
What prevents you from stopping the
passage of munitions and armaments,
through India, to Viet Nam and other
places? You can stop them. Sir, these
are the things, these are the construc-
tive suggestions that we can offer, but
we know that our constructive sug-
gestions do not seem constructive to
them when they do not fit in with the
policies of this Government

I would not say much about the
Kumbh Mela. When the history of
that grim tragedy comes to be written,
as it will undoubtedly be written, it
will be said that those V. I. P.s who
went there went there as Jamadutas
and not as very important persona-
lities. Let us see what the investiga-
tion shows, but I would like to empha-
sise that it is the presence of these
very important personalities—I do not
know to whom they are important—
and the consequent diversion of secu-
rity arrangements which led to this
tragedy. For these developments, they
will answer—may not be today but
definitely—at the bar of history.

Sir, in the economic field, the claim
has been made that there has been
continued improvement in the general
economic situation. This claim is not
justified by the facts of life in the
country. It is no use telling us that
five million tons more of food grains
have been produced n the last year,
nor is it of any use telling us that
certain indices in producticn have
gone up. This does not mean any-
thing. The whole thing should be
looked at from the point of view of
the people, whether the hungry is get-
ting food, whether the people with-
out shelter have got houses to live
in, whether those people who have
been unemployed have secured em-
ployment. Nothing of this sort is said
here. I would like to remind the
Government benches that it was dur-
ing the war, when the indices of pro-
duction rose very high in 1943, that
we had the Bengal famine which took
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a toll of 35 lakhs of human lives
*Therefore, it is no use producing such
figures. According to the hon. Mr.
Kidwai, 19 lakh tons of food were in
the godowns even in the beginning of
last year. But dig it n:ean that

5 P.My the people got food? Not at
all. On the contrary, farmine
stalked the country. Millions be-
came hungry and they were thrown
into the streets for a morsel of food
which was denied to them. Such are
the things which you must not miss
when you make a statement. There-
fore it is no use telling us about the
production of food grains. We know
that this figure is again in gquestion
for the simple reason that some ot the
areas which had not sent in their
reports about their production begin
to send reports and they go into the
Government account as if more food
has been produced whereas in fact
no such production has taken place.
We need not go into this. It is said
that the industrial production index
rose to 134 in 1953 from 129 and cer-
tain Industries have been mentioned,
e.g., cotton textiles, paper, chemicals,
bicycles, cement, salt and most of the
engineering industries, Let me take
one by one. Let me say that nothing
is said about the British exploitation.
Some of the industries belong to the
British. To give one example, during
the last year five foreign banks gave
dividends to the extent of 20 to 40 per
cent. whereas the Indian banks re-
mained more or less in the position
where they were. Most of these banks
are British banks and they made enor-
mous profits and they continue to make
such profits and if you look at the
British industries you will find the
same story but nothing is said about
those industries here. Profits of the
big magnates, of the foreign exploit-
ers, of the multi-millionaires do not
enter into the accounts of the leaders
of our State because they are so sacro-
sanct that you cannot talk about them.
Take, for instance, the paper industry.
The Titaghar Paper Mills, for instance,
last year made a profit of Rs.
1,21,47,952 against a paid-up capital
of Rs. 1,1492000. This is the rate
of profit which they are making. Pet-
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roleum companies which are again
owned by foreigners made profits to
the extent of 200 to 300 per cent. over
the capital and this is something that
has been omitted by the President.
Something has been said about cotton
textiles but what has not been said—
and which is also relevant—is that in
November 1953 as compared to Novem-
ber 1952 the price of dhotis registered
an increase of 14 per cent. whereas
that of sari rose by another 2 per cent.
Now the stocks have undoubtedly
accumulated but the cloth has beer
denied to the people at a time when
the purchasing power of the people is
falling. It is no use trying to point
to the stocks of cloth accumulated there
when people go unclad and are asking
for cloth. It is no use trying to point
your finger to the accumulated wealth
of Mr. G. D. Birla and tell us how the
country is rich and prosperous when
people are dying in the streets for a
bare morsel of food.

Then certain things have been said
about other industries. I would only
like to say that the reduction in the
production of dhotis has brought about
a crisis in the West Bengal industry
and most of the mills are about to be
closed and this is something which has
been communicated to the Government
by the mill-owners themselves. It is
known that 14 mills gave notice of
closure while two actually closed ir
Qetober. The handloom industry has
been referred to by the previous speak-
ers. Much was promised {fo the
handloom industry by the khadi-clad
leaders of the Congress but when it
came to brass tacks, nothing or very
little was given. Now they come and
say that “we could not do much”.
Therefore, I would ask the hon. Minis-
ters there—I don’t know how many of
them are present—not to make profuse
pramises because breaches of promises
have been too many and we should
at least control the breach of promises
if we cannot control any other thing.

Mention has been made of coal.
The British have been exploiting that
industry and the condition of the 4}
lakh workers is so bad that they have
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been forced fo give notice of strike
Much has been said about the engi-
neering industry but what has not been
said is that a large number of small
engineering industries in Bengal, for
instance, have had to close down
because of certain difficulties which
the Government did not at all try to
remove. Now, we know even if we
take the industry as it is today, be-
tween 25 to 30 per cent. of the installed
capacity is working and the rest is
idle. In some cases it means that 75
per cent. of the installed capacity of
the engineering industry in a country
like ours—industrially backward in
a way—is idle. That does not justi-
{fy that you are making an advance
even in that. Cement has been men-
tioned—of course it will be mentioned.

(Time bell rings.)

T hope you will give me a little more
time.

MRr. DEPUTY CHAIRMAN:
minute more.

One

—

Surr B. GUPTA: Cement has been
mentioned. Undoubtedly, cement has
tecorded a certfain rise in production.
The Associated Cement Company
which enjoys most of the contracts
under the Five Year Plan is enjoying
the boom as we know but at the same
time it needs to be pointed out in this
House that the Chairman of that Com-
pany has put out a threat that unless
the freight is reduced and the price of
the cement is increased, he will res-
trict the production. That has to be
taken note of.

Jute industry has been mentioned
and again it is pointed out that 12:50
per cent. of the looms are lying idle
and they had not yet been unsealed
and the mills are working 424 hours
a week whereas they should work
more and yet we find that they are
giving bonus dividends to the share-
holders who are mainly British where-
as the bonus to the workers had been
systematically denied. Export and
import of jute goods has also been
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mentioned but a little reference to
these documents will show how we are
being exploited. The prices of jute
manufactures that go abroad are fall-
ing at a rate which is very much alarm-
ing and this is something which is nal
mentioned in this document. “It is
said that in the last year while ou:
export has gone up by 8 per cent. the
price of the jute goods that are sent
abroad fell by 42 per cent. This is
another way of exploiting the back-
ward countries by brow-beating the
prices of raw materials and this is
something which had been admitted
even at the Sydney Commonwealth
Conference, at the Colombo Plan Con-
sultative Conference, and there is not
a Minister here to tell us what they
are going to do to ensure the interests
of India when we export such mate-
rials. This is another way of exploita-

(Time bell rings)

I would like to conclude only by say-
ing that many industries have gone
out of existence, many industries are
on the brink of extinction and at the
same time we find that unemployment
is growing in the countryside, in the
towns and everywhere. In Bengal for
instance the Employment Exchange
has reached, according to the official
statement, the saturation point when
they don’t have a capacity to register
the host of unemployed. So great {s
the unemployment in one place. Now.
nothing has been done. They come
with a statement to tell us that some-
thing has been done. I know the
mighty personage from whom the
statement has emanated presides over
a regime which can only offer us hun-
ger, tears, sorrow and misery and
nothing else, and unless this regime is
changed, we cannot have hopes that
have been promised here, but only the
fears you have mentioned.

Surr K. S. HEGDE (Madras): Mr.
Deputy Chairman, I rise to support the
motion before the House. From yes-
terday onwards, I have been hearing
certain amount of criticisms, unbridl-
ed, unrestrained and often-times dis-
proportionate to the facts before the
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House.  Any right-thinking man will
agree with me that this country has
indeed made positive progress in the
field of economic development during
the last five or six years. I am not
merely relying upon the experience
of individual members. Outside ex-
perts who came to this country, per-
sons who are disinterested and who have
knowledge of the facts, they have given
that unanimous verdict about the pro-
gress that we are making in this coun-
try. I am not merely referring to the
opinion of important personages like
the Finance Minister of England, Mr.
Butler, or the ex-Ambassador of Ame-
rica here, or several other important
persons like Sir George Schuster or
Sir Jeremy Raisman and others. 1 am
inviting the attention of my Socialist
friends to the opinion of a Socialist
M.P. from England who said that
although the Congress Party in India
does not profess to be a Socialist Party,
the achievements of the Congress Party
in India far exceed even the promises
that have been made by the Socialist
Party in England.

AN Hon. MEMBER: Oh!

SHr! K. S. HEGDE: My hon. friend
there seems surprised. Ignorance
seems to be his bliss. But all these are
of no avail if we have a cynic befoie
us, or a perverse mind, which is in-
capable of seeing what is being done,
what is being achieved by the country.
As we all know, Miss Mayo wrote 4
‘book on India, and every one knows
it that the facts stated therein may not
be incorrect. So also the facts stated
by the hon. Mr. Bhupesh Gupta may
‘be accurate, but as Gandhiji remarked
about Miss Mayo’s book, that it is a
drain inspector’s report, so also I
would say that the hon. Mr. Gupta is
an unwarranted cynic who looks only
on the wrong side of things and not
on the right side of development. The
hon. Mr. Gupta and his colleagues have
got a purpose behind all that they do.
Their object is to create chaotic con-
ditions in the country. It is not legiti-
mate criticism or valid or wvaluatle
criticism that they are offering for the
purpose of advancing the interests of
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the country. Sir, it is an open secret
that at Madura there were two sets
of resolutions passed by the Communist
Party, one for publication and ano‘her
for action. Parilament, they say, is
merely for propaganda. The hon., Mr.
Gupta also has got another kind of
propaganda machine, for like one of
Hitler’'s men, he believes in the saying,
“Tell a lie, repeat it ad mauseam, then
it becomes truth’.

Very well. It is known to every-
body-—and it has not been denied by
the Communist Party—that they had
resolved that parliamentary activities
were of little avail, and that they must
take to extra-parliamentary activi-
ties, and we know what that means.

SHRI B. GUPTA: Was it told you by
some black-marketeer?

Surr K. S. HEGDE: I can appre-
ciate the anxiety of my hon. friend fo
interrupt me and if you are prepared
to give me sufficient time, Sir, I am
prepared to deal with them.

What really happened? They decid-
ed on a programme of work, of creating
strikes and trouble everywhere. To-
day. Sir, you are hearing about the
strike in Caleutta. You have heard
ahout the students’ strike in
Lucknow. You have heard of the
strike in Hirakud. Sir, these are not
isolated cases, they are all according
to a pre-arranged plan, a master-plas.
Sir, I am not exaggerating it at all.
T am inviting the House most seriously
to consider this matter., What is being
done all over the country is to ex-
ploit every available avenue, to put
into action every measure to discredit
the Government, not by parliamen-
tary procedure, but by violence. If
corroborative evidence is required in
this connection, I would invite atten-
tion to two circumstances. The Secre-
tary of the Communist Party, when
touring in Travancore-Cochin, was
asked the question, “Would you assure
us that your party will adopt only non-
violent methods?” and he replied, “I
cannot commit my party to that. If
ocecasion arises, or if occasion requires
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it, we will certainly take to violence.”

Tnat is the purport of what he said.

Suri B GUPTA: When did he say
that?

Sur: PRASADARAQ: (Andhra): You
find non-viclence in Caluctta today.

SuRI K. S. HEGDE: [ will come to
Calcutta a little later.

Yesterday, you heard the Leader of
the Communist Party here—I would
request hon. Members 1o read his
speech over again—I mean the hon.
Mr. Sundarayya’s speech—where he
has said in so many words what the
Communist Party mean. He said, “If
you do not yield to our demands, we
know how to pull you down. Shoot
us if you can, but we will force you
out.” It is not an old statement, it
is quite recent.

Suri B. GUPTA: The Travancore-
Cochin people are forcing you out.

Surr K. S. HEGDE: My hon. friend,
Mr. Gupta, always lives in a dream-

land. I have no objection if he wants
to be an opium eater. I will have no
quarrel,

Surr B. GUPTA: Travancore-Cochin
will show you where you are.

Sur: K. S. HEGDE: So far as the
hon. Mr. Gupta and his colleagues aro
concerned—I would not use the word
“agent” with them—but they know
what is their modus operandi. I am
not here to use harsh words, but the
hon. Mr. Gupta compels me to do so.

Sur1 B. GUPTA: Do, do. You will
get it back in the same coin.

$urr K. S. HEGDE: We know that
that 1s the modus operandi of the
enemies of the country—they are not
werely the enemies of the Congress.
It does not matter if they are the ene-
mies of the Congress. But what
grieves me is that they are enemies of

L}
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the country. Shri S. K. Patil very
rightly said in Travancore-Cochin
that they have branches here, but their
roots somewhere else. I would not
use the other expression that he used.

Now there is another section—a
sober section, because its ideals are
sober. It believes in democracy. But
the exigencies of events have driven
them into an unholy wedlock with the
Communists under special circumstane-
es. What grieves me about the Com-
munists is that every right-thinking
man knows that a Communist is an
enemy of ithe country. He has no regard
for the development of the country,
no knowledge of any prosperity at all,
no use for increased food production.
We heard one hon. Member cavilling
at the hon. the Food Minister. He does
not want prosperity in this land for
if there is prosperity; then their pur-
pose is defeated. If you present then:
facts and figures, they say, “We do not
believe facts and figures.” If you pre-
sent prosperity, then the man says,
“Well, there is starvation somewhere”
Obviously the starvation is one of
imagination rather than real. It is a
matter of intellectual starvation in the
case of my hon. friend and not 1
question of real starvation.

Now, let me come to the others, the
Socialists. There, what is happen
ing is that in order to catch up with
the Communists they are playing into
the hands of the Communists. The:
Communists are deliberately forment-
ing strikes here and there—they call it
Satyagraha. And the Socialist Party
also believes that an agitational ap-~
proach to the masses is necessary if they
are to build up their party. So what they
do is, immediately the Communists
start a strike in Lucknow, they start a
sugarcane strike somewhere else. For
what purpose? Because they helieve;
if they do not do that, they will be
left behind and the Communists would
steal a march over them. But they
and the Communists are poles apart.
But, at the time, when the Socialists
start an agitation, the Communists are
anxious to jump into it. They do it
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for two reasons. First, to take the
credit out of the Socialists on to them-
selves, and, second, to get things so
mingled up that later on the Socialists
may not have an identity of their own.

SHRI B. GUPTA: You can cut that
part of your speech. There is nobody
from among them here.

Surr K. S. HEGDE: My grievance is
due to this wunholy alliance that
they have had with the Communists.
I have great reverence for their ideals
and for their leaders. But I am griev-
ed at the contamination that is spread
ing to them from the Communists.
What really happens in that Party is
this. There are two wings in it. There
is one with ideals and full of idealism.
Theirs is a good idealism. But that
idealism is unfortunately submerged by
the other group or section which joined
the Party later and who hunt for jobs.
They went out of the Congress, not
because of difference in ideals, but
because they did not get offices or lost
the offices that they got. So unfortu-
nately this is what happens. You can
see what is happening in Travancore-
Cochin. They are running into the
arms of the very people whom they
did not want to touch even with a
pair of tongs.

Surt KISHEN CHAND (Hydera-
bad): Sir, is the hon. Member speak-
ing on the President’s Address or on
something else?

Mr. DEPUTY CHAIRMAN: He is
1eplying to the previous speaker.

Sur1 K. S. HEGDE: My hon. friend
will profit if he will only hear me and
see if the Socialist Party is on the
wrong track or not.

Now, what is happening? Because
of this chaotic condition there is a
good deal of unrest in the country.
The Socialist Party by intemperate
criticism, as was done by the hon. Mr.
Reddy yesterday almost running up to
sbuses, creates a vacuum which it is
not capable of filling. My hon. friend,
Mr. Gupta, is ready bag and baggage
to fill it up. That is my grievance.
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I have no grievance against a demo-
cratic party taking up these things but
let the Socialist Party realise what
it is doing. Let them realise kindly
that the contest in India is not be}-
tween socialism and capitalism but
between democracy and dictatorship.
(Interruption.) The only two parties
are either the Congress or the Com-
munists. That is the range of things
today and if my hon. friends do not
realise it in time they are doing great
disservice to this country,

Now, I have dealt with this aspect
for this reason that there was an u-
fortunate tragedy in the Kumbh Meja.
All of us grieve over it. It is a natjonal
mourning. But what is happening?
Do my hon. friends really grieve for the
death of these people? They seem to
be very glad about it because they
have got a big stick to beat the Govern-
ment with,

Surr B. GUPTA: Nonsense. Such
fantastic statements should not be
allowed to be made here. What is he
talking about?

SHRI K. S. HEGDE: 1 agree. If at
all any fantastic statements must be
made, it is the monopoly of my hon.
friends. I am not going to join issue
with them or even share the fantasies,
but I am telling, Sir, what is happen-
ing and what is being done. We must
really grieve and mourn for the loss
of our sisters and brothers in the
Kumbh Mela. The hon. the Prime
Minister said that “here is an enquiry
going into the matter. We will look
into the matter. Let there be an en-
quiry report”. No, these people say
that we will first condemn you, we
will condemn the Governor, we will
condemn the President, we will con-
demn everyone. For what reason?
Not because they want to know the
facts about the Kumbh Mela tragedy
but because they want to utilise that
for another purpose, for political pur-
pose.

Pror. G. RANGA (Andhra): No, no.

AN soN. MEMBER: Shame.
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Sur1 K. S. HEGDE: Shame is the
only word that could be used. My
hon. friend correctly used that. Let
us not accept this for any reasons
other than what is required. I shall
leave that aspect alone.

(Interruption.)

My hon. friend thinks of my crimes
-of omission but he forgets his crimes
of commission. Hundreds of people
he murdered in Hyderabad and when
J say ‘he’, I mean his Party.

SHrr B. GUPTA : From Kumbh Mela
to Hyderabad?

SHRI K. L. NARASIMHAM (Mad-
ras): Only on 26th January you mur-
dered two textile workers.

Mgr. DEPUTY CHAIRMAN: Com-
missions and omissions? Mr. Hegde,
your time is finished.

SHrr K. S. HEGDE: The only un-
fortunate part is, Sir, that I am not
allowed to make my speech. My hon.
friend gets into a frenzy. If you will
control his frenzy, I have no objec-
tion to get along with my speech.

This country is making tremendous
progress in several directions. When
we got our freedom we were starving.
My friends, in 1943, when the Bri-
tishers were there, murdered 36 lakhs
of people. They were hand in glove
with the Britishers and they were a
party to the crime of murdering 36
lakhs of people in Bengal and they
were running after the Britishers when
we were fighting the Britishers.

Surr B. GUPTA: Must I answer
every falsehood that is uttered here? In
that case I have to be on my legs all

the time.

Surr K. S. HEGDE: You can be on
your legs or behind, I have nothing to
say but here are the facts which I am
bringing to notice. 1t may be unpa-
latable to you.

Surr K. L. NARASIMHAM : You
‘have been saying it for the last two
years.
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SHRI K. S. HEGDE: Yes, I have
been saying it for the last two years.

(Time bell rings.)

MR. DEPUTY CHAIRMAN: Time is
over, Mr. Hegde. You have to wind
up. Fifteen minutes are over.

(Interruptions by Shr B. Gupta.)

Order, order, Mr. Gupta. Please do
not disturb.

ProF. G. RANGA: One is compet-
ing with the other with unspeakable
words.

Mgr. DEPUTY CHAIRMAN: Mutua-
recriminations will not help.

SHRI K. S. HEGDE: That is exactly
what I am saying. For mutual recri-
mination, if it comes, my hon. friend
will have to thank himself. He jumps
as a Jack in the Box almost and says
whatever is not palatable should not
be said on the floor of the House.
Would he go and read his own speech
in the records?

(Interruption.)

The only thing is my hon. friend
has neither the ears nor the heart.
That is the difficulty. We can leave it
alone. I want every countryman of
ours to consider the tremendous pro-
gramme that we have achieved. In
the agricultural field our Government
is adopting a bold, imaginative policy,
a policy that has yielded tremendous
results. Take the development in re-
gard to the railways; take the develop-
ment so far as the Posts and Tele-
graphs Department is concerned, parcti-
cally in place of every one Post Office
today we are having ten. The achieve-
ment of our country for the last five
or sIx years is something which any
country can be proud of, any Govern-
ment can be proud of, any party can
be proud of. I am proud of the fact
that my Parfy has achieved a tremen-
dous thing for this country and that
in spite of the Communists.

Tue MINISTER ror AGRICUL-
TURE (Dr. P. S. DEsHMUKH): Mr
Deputy Chairman, I am intervening
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in this debate only to say that what-
ever criticism has been offered so far
as sugarcane prices are concerned
should not go unreplied to; otherwise
Iy hon. friends opposite will probably
complain that sufficient attention was
.not paid to them and to their utter-
ances and that Government has been
very callous to the speeches that they
have made. It is only with that in-
iention that I am intervening to point
out the correct position so far as the
prices of sugarcane are concerned.
When the hon. Shri Sundarayya said,
Sir, that the price of sugarcane has
been reduced, I must correct him and
point out that actually sugarcane prices
have been raised from Rs. 1/5 to
Rs. 1/7 per maund. He also com-
plained that whereas the prices of
-other things were rocketting high and
the sugar prices were also going up
the rise in price of sugarcane was
not adequate. I would like to point
-out, Sir, that even by the end of 1953
there had been a continuous lowering
of the prices although the open mar-
ket prices were much higher than was
the case for several years past. In
spite of that, the tendency of the
prices was to come down and so far
as sugar prices are concerned also,
it would be found that the previous
history has not been allowed to be
repeated. Three years back when a
similar position arose, the millowners
came forward and said that they had
surplus sugar which they wanted to ex-
port. But when the Government was
+thinking of exporting suddenly it was
found that there had been greater con-
sumption and that the sugar stocks
would not be sufficient. At that time
we know how the prices went right
up to Rs. 2/8 per seer and you will re-
member, Sir, that when we were here
just before Dipawali many of the
M. Ps. had to buy sugar and take
five seers at Rs. 2/8 per seer for Di-
wali feasts. Now, this calamity was
averted by the timely action of the
Food Ministry by importing sugar
from outside. Even if there has been
a slight difference in the sugar prices,
T can safely say that the situation has

been under control and if we look actu
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with the year 1953 it will have to
be admitted that the prices are lower
than what they were some time ago.
I will only mention the prices rul-
ing in three ports. In Calcutta, in
July 1953, the price ranged between
Rs. 30/13 per maund to Rs. 33/12;
as against that the prices in 1954 were
more or less the same. There was no
increase. In Bombay the prices were
Rs. 32/12 to 33/6 whereas this year
the prices have been round about
Rs. 30/6 although in some cases they
went up to Rs. 36 which was with re-
gard to internal sugar where we have
no price control. This price relates fo
a very small quantity of sugar. What-
ever sugar we obtained from abroad
was much cheaper than what was
available in India and that sugar was
sold at a price which was, on the
whole, lower than the prices in most
places. In Madras the prices came
down from Rs. 30/4 and 32/13 as they

existed in July 1953 to Rs. 30/4 and
Rs. 30/6.

Mr. Reddy, Sir, complained that we
were influenced by the millowners and
that we were more keen to give them
profit and that is why we reduced the
sugarcane prices and did not give
that benefit to the growers of sugar-
cane as was justified by the prices
ruling so far as sales of sugar were
concerned. Now here also I would
like to point out that in consonance
with the falling prices, if we were
to restore the prices of sugarcane o
any higher level, the result would be
that the price of sugar will go up
and the foodgrains cultivation is also
likely to fall. When we raised the
sugarcane price by two annas we saw
that there was some justification for
this small rise but had also to pay
attention to the fact that sugar prices
should not go up. Those people who
complain .about higher sugar prices
should also bear in mind that there
iz no control on sugar prices at all
and secondly the price that we have
fixed for sugarcane is the minimum
price and not the maximum. As my
hon. friend, Mr. Kidwai, said in the
other House, if the people demanded
that sugarcane prices should be de-
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[Dr. P. S. Deshmukh.]

controlled, we are prepared to do it
but that will affect the cultivators
especially in Bihar and U. P. where
special Acts are in force and which
were passed at the instance of the
Central Government for the purpose
of helping the sugarcane growers and
not for causing them any harm.

Pror. G RANGA: What is the posi-
tion when the minimum price actually
happens to be the maximum price?

Dr. P. S. DESHMUKH: It is true
that that happens to be the maximum
price but that is because there are no
effective organisations amongst the
cultivators. If we were to raise the
minimum price, the consequences
which I have just stated are likely
to result and therefore no case exists
for raising it. Short of raising the
sugarcane prices, the assurance that
kas heen given to the sugarcanc
growers has satisfied them and every
sugar mill in U. P. and Bihar is now
working normally That assurance is
that if there is any excessive profit
made by the millowners, we will try
our best to plough back a portion of
that and give it to the cultivators by
way of bonus.

Surr KISHEN CHAND: The hon.
Minister said that the sugarcane price
has been increased from Rs. 1/5 to
Rs. 1/7 but may I point out that
it was really Rs. 2 three years back?
First it was reduced to Rs. 1/12 and
then it was brought down to Rs. 1/5.
This increase from Rs. 1/5 to
Rs. 1/7 was only during the last year.
As compared to the previous price of
Rs. 1/12 it is actually reduction in

price.

Dr. P. S. DESHMUKH: It Is ob-
vious that if we compare it with
Rs. 2, it is less but I was comparing
it with the previous year’s figures.
We had Rs. 2 per maund once, I be-
lieve, but this was when the prices
of other commodities also were much
higher. Sir, this demand for a rise in
the sugarcane price has subsided on
the assurance of our hon. Minister and
therefore T am afrald there is nothing
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about which the hon. Members oppo-
site can legitimately complain.

ProF. G. RANGA: May I ask for
some clarification? What is the machi-
nery that the Government of India
propose......

Mr. DEPUTY CHAIRMAN: The
Budget debate is there.

Pror. G. RANGA: Since the hon.
Minister is there......

Mgr. DEPUTY CHAIRMAN: He will
be there during the Budget debate
also. '

Pror. G. RANGA: Not that, Sir.
If bhe can give it, let him give it to the
satisfaction of the House. What is
the machinery which they will devise
by which they will be able to see that
a portion of this excess profits will be
ploughed back again to the benefit of
the growers?

Dr. P. S. DESHMUKH: I am quite
sure some formula will be evolved as
was done in the case of the South In-
dian mills. When this assurance is
given, it must be taken to mean that
some steps will be taken to carry out
the intention.

Then there was a reference, Sir, that
the South Indian sugarcane growets
were paid only Rs. 1/5 and no further.
I would like to point out that as a
result of a formula known as the
Sisma, even in Hyderabad they get
one anna and three pies extra per
maund and other concessions in the
shape of not being charged interest
and so on, and the total amounted to
more than four annas per maund.

Su far as the import of sugar is
concerned, the House, I think, knows
full well that the consumption has
gone up and this year also we do not
expect that we will produce more than
about 12:5 lakh tons of sugar. Under
these circumstances and with a view
to keeping down the price we have

| already proposed substantial imports of

sugar. It cannot be helped.
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4 am very happy that a conference
was held at which the hon. Mr. Kidwai
was also present, and the growers of
U. P. and Bihar have expressed satis-
Taction at the arrangement proposed.
All that I need add is that so far as
sugarcane prices are concerned, the
‘Government is aware of its responsi-
bilities both to the growers as well as
0 the producers of sugar, and we are
trying to evolve some method by which
the sugarcane grower would not be
put to loss and also at the same time
the sugar manufacturers will not make
exorbitant profits. I d» not think
there is any other point which I need
reply to. This is all the clarification
that I wanted to give.

Surr C. G. MISRA (Madhya Pra-

-desh):

off et fasr (wevaaw) -
IRy Wy, Usgafq wERa &
WTYOr & AFEeT § A M F FE THT
¥ faare wwe f5d w3 § At faaa @
Tgqr 97 H T wTe F A4 gF
frd 73 §, shfad Ty #1d 3 dfaa
AT 1 § & 9T HFIA IFET A1dT I
wEre STl fad fawa & w4 9%
TG A FgT 4T )

qH AT S F WG F I9 HIT
q¥ s feamt § forad s2i9 &g i
“RaEty F qae QA A § A
gee & fazam swar g 0 33 wael F
FECTAESET TR F ATTTAL | AT
EXr AT afEsw qq7 g3 99 § Aver
|EAYY FT AT TIAEA &1 0 | I8
F1E q=Ag TEI F AR TET AT W
F gATT TTA /AT Y e A q4T HqF
gradt Tt 4 amfed vwar 39 &
far fwq 9#® |39 T4 FG
W AR FITE § aga & gaadra g o
g AN q57 REreAr widt St F Iadat
F Aare wifea 1 FrarEIor afeaqor
A A &Y wariyd FLAHIE AR IAY
o= F TS AU TE AT aFwar )
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9] S9S 9rg Y 99 g9 el
ST FAE FY A N Gy ey
290 EAIT | EAIRT 5919 Gegey avfed &
foqa & wrey § wifseara ¥ & ) arfs-
WA AR ARE F i | it qrfeagq
AAET WA qF W IEE AT
BATR yuaT9 WAT ST & frawwT @
yfe gar wure F47 o 3¢ wmfer ¥ arg
qifFe & A9 oT 9F IR T4
FW@ A AEE A3F fasT guerd
I FLSAT WIT AqATAOT AT A §,
R Y gY ST | 93 TR arg Y
WY gaF ug W faare w7 arfg
f& madia qasgafy =t A= & gw ag
A w33 4 5 57 38 fa9a 07 39
IFIT eT@ 5 79 I9ra FG 9T 0,
gn A gifssa g8 gaw fvg afe-
feafs 7 € 1

qiffe & FRAR & e g
gt & & S Aifa stoar @ik way
IETT &, I8 AT AT WA ifq afefaa
§ | TIfFEIT 7 997 FF FRAT A
fora waTC waTEfRal qq1 %qT Afaw] A1
A7 TAT ITHT FEAAT AT oY, A TIH
Tedy Ffaa &7 i § 34 a6a
YT GO TG T T A0 FFL TS
feafa =1 e 447 Hur | 9fgS arfweTm
IR 3 A § T7HR FTAT @77
TG FTIHR & A5 | fawell TH H7
FEART HET 2, A AT FAT HIATLAT FT
TIAT AIAAT & FTRL F T FigHL F
/T T8 74 § AT IAFT g4 ol Avg
F A T 67 T, A T 1 4w
gAY 747 AT Bt gE & o 9TRT Qmar
gar fag faegsr wamyT & o 2@
aiaS | g4 fFt wwe ¥ segrt
78 3 1 97 WA FY HAR ¥ T AY
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WE Y ug ot e f qrfwer 7 gw
A § HEATT & g, FEA HFUAT &
231 & afer raw s By GfaF oY
FATETT Fv dgraar & fag I 1 353
TE M FF T4 7@ oo oo qF
HYF ST HT FY AT ¥ G TG & ST
qforrer 3T % ag gur & F 3 e
5ot T 7 ST B F UG WA &¢ &Y
g f ug e anfraqer avererer §
yATe g1 oSy, AW fadr gHR FT
ARG A L U S T W LTS
FIHTT & Wee 7 g2 sawr e o
agt @ f& FRER 7 serAq 598 e
SFTT & fHUT 74T 1 FTIHT FT ST FT
HE TR F A9 & 4T ARI F ATT §,
% faqy A x5 g A Flearzut
Sufera idr ®r §, I gArErh &
T AT AT AT 1< & qff=Ta § )

T FIA A S HF GATAR TN
QTSR & ST HAT ST T AT 98T
Y 7 ug fafea gur f arfrsarer o-
foam &ty [AEAT T A [ B
&) § oV T GHATAT HAT (AT g |
AT I FA 4l & ¥ o e
FT ATEA [OHRE oA & WO ar
FIEL AR 7 gar foaranen faoa
qifvem HT fergeas & 4= §, 7
HTHAT & forae STET | W AAAL B
I TR U= &G & ST+ 34T A8 |
TUHT AAHT Faw gl gur 4 arfweqr
YT F YACT FA F A1 U AHA &
fx wrwad ¥ ary o feargas oy
B BVSTAT AT FTTHIT Graeefy T3 WY
ALY AT 767 R g &1 ST |
ST QIEA YTHAT HAT@T FT A {
qifsFEaTe F1 & ST AT § IHA TG
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13 ard fgfr gd &, M sy AN
gATEr g 39 fugu ¥ famw wET
STAT FT HEFAT G & |

UM & FRT FT A G/ 71 98
el gy fafea § B gar sana w4y
ST A AR & IfREIT A YT F
FE a1 4y qad faur uv fF gw A
TH THT ARAVAT FT & (% g faredl i
BT |/ 3799 § ATE AL A | TR
ATFFEITE T YLHTT T T4 AT 7 &1
FITHE faT {2 27 a7 AAT THIC AT
g f& qrfseas gea i AR & g
FZT AT {5 AT FIGHIR FT AT 8 g1
A AT &Y T8 THL F 4AaT 9T
fa=n< faar T wFar 8 1 TH HT FT
AT FTE T THEHT T A Uy A
g fx arfaesr ug gwaar & faoafe
AT waren bt &g At v fgeg-
T €9 g ST JE | 7 qg qr A
FEAT ATRA 5 qIfFeqrT F1 39 TFIT
1 sreafd 78 3T X @I | TR @l
grm ar 7@y gem 5 oafy arfeear
TR T fErgedtet FT1 qHEAT FI7
FI JUT Zr St qv fgegedia F1 qFar
T AR qrfEend fra wEre W
TEAICT FIAT APA, I T2 &
JYHT FHIAT TSAT | TH a<g & feafq
IOF W AT T AAFT § AR AR
Ty fag Jure war =nfed |

S gfefeqfa 7 WITTLT F4T F 0,
¥g O a7 AT A0 qE5T { b
FT ATCAG qrfeerqol ITET EeT T4
qfFear F1 gEA@AT FO4 & {3g
qATAr AT AT Ug ATHIG g0 @
fim wrd gw @ anfrgas g9 faem 93
QuATGT FX A | FAT A AT &7 ST
adr & f3 e awa@lar 39 &
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faw g gy A ? o Fre) F
7 arfewm Y fFey T9 F1 AR
&Y & fr wg agt ¥ qreAl 4 gegaw
W1 g 7@ N I|ar & =
neTisTn, ATATZY0r QYT FeT g1 r4r 2,
foree & art: o gF FTIT ¥ forau
HAFT TS § AT I 8V AT |

FFCF fawa F gardy 4TI A
M F Ty e q § 9 frema 4y
gt g A *v fqoty frar wtra &
fa aew & w8 | &, ardY
“aggressor’ F & | AW HIHS
S T T AT T VT T 5 a0 57
A e wEY faut rar & 5 arfaear
aggressor ¥ | g YT T WA
T AT @ E 5 gy A d fm
T T wATe & Sy ady s ifr <@y
& fF Free & fawy 7 orffens sk
fegem & Ry Wt wFe arfeot
AT F GV | IH ST 1T Ay wefra
giar & 5 wifvwerer wread ¥ ure
wfepqel &watar 37 ¥ fro dare
AR 19T g FAR g, a7 e o
afasn F 31 FRT ? gw Y Ay &
fer a9t W 1 gmY sy S J
Y wraT wRE v ¥ Far arter s &Y
sy | ooy ufe w@ gf anfe-wams
I FAT AT AT AT 31T 18 AT
fod wq @ wTTIAT T F/IT A T
A HSH & | T A AAqEF SAHT
T 1 ATH ST T IJEY TG AT H AT
AT, 4T &4fx riFeqme ATCadd & v
HET FT L AT FWTAT AT Wy oTeq
FT FHIT ZF | BHIR TR F3T F7 99
w&t fa wread w1gR & 57 sy A
¥ frdra@ At AT AT @ B W
S Hfr 77 WA A EF E ) A
gy Tt & forg ot gm e AP 6y
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wfrepT Fenr ATfRQ ur A} 98 OF A0
W T g ) AT U AR FA G
Tqeufar w7 HR F HAT AW F
fera strst gaTR WA S 21 feraR T
frur Strar 1 g A ATEIR A G
gt 2t F e AT TH TIT WG I
T @R | HIT AT IZF FIRATH 34T
Y TR &, SILAAT F 747 {1 Aqfar gy
TWrE, A7 F 19 FAT AGRITET @1 &,
T 1 BT FET THR FT [ FTHAE
T 3 F weae § gAY E g9 U faA
JHET WEARH FLX § Ay ug 9AT
Txar § 5 ag ow gar a7 wd Wy
qEAST ] F o= qwrar gar g 5
7 e e g fama 23 IO S
FT TUT BT S | FIH 4G T H3700
qr FI T & THHT FGT FT Ara@Far
#E1 1 aveg W faerwT &0 WY 39
TSIY I A Y TP &7 wa Suferq
3 T A 5 A F A0S e e
£ ST fa wrewaTdr W9 & YT A,
FAHT F HFT ® AL H QA X
HETe # FHETT FA §T AR 93T g T
fevgaR e %1 &7 feafa gy 1vgas
& fr g folt & SO oA |/ AW
o+ faely % FIT 8 TR FW 93q
iy AT ¥ fad gway gata @iea
gafera #37 Tfgd | gt TR &
qR & FarT AT Aried f5 g ey
ara & fog JaI @ | g A TY
FR( AT FA( 3T IAFT AT HE 1

(Time bell rings.)

ZHFIEr T foad § vy fasqe s a8
Fgm & fr gy g AT &Y e &
FIE 50 {TR T A0 -NFAH ZIHT A1fRY
9% wfafad gaTL ¥ 1 TALL T
¥ forg Syw &0 F AT ST AR
FHIR 30T OH TF ALK, TF T =47,
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OF UF 9%y I 919 F 98 JaR

| f& 9 F4 gAR FTe R wwm A
TG O S TTEA AR THTE 797

FHF F 97 Qo wam w3 & faqd

qeTL TIT |

[For English translation, see Ap-
pendix VII, Annexure 28.]

Mas.-GeN. S. S. SOKHEY (Nomi-
nated): Mr. Deputy Chairman, I
would like to take this opportunity to
bring home to the Members here the
fact that India is facing a grave crisis.
We are at present at cross roads, and
this situation demands that we should
give our most clear thought to finding
a solution to the problems that face
us. There is the danger signal of
bases in Pakistan. That brings home
to us the fact that imperialism is not
dead yet. It is still a great danger to
us—to our independence and to our
liberty. It underlines what is happen-
ing in Malaya and then again in Indo-
China, in Kenya and elsewhere. That
should have made us alive to the fact
that we still have our battles to fight.
Our struggles still lie ahead. Now it
has been suggested that we should
arm all our people. I would like to
ask in this connection as to where the
arms are to come from. Do people
want the Government to go to
America or to the United Kingdom to
get the arms? I think that we should
be realistic enough. In the world of
today, independence is not preserved
by buying arms. And I think in this
matter our Prime Minister has given
us a very inspiring lead, viz., that the
only way to meet the situation is that
we should try to be self-reliant and
self-sufficient. I think this is a point
of view which we should consider
very carefully. And we must realise
that our strength does not merely lie
in arms. Though it is perfectly true
that if a country is to safeguard its
independence and its freedom, it must
arm itself for defence, but thgse
arms must be produced by the people
-themselves.
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However, one thing we must remeni-
ber. And that is that arms are not
everything. In June 1950 when the
Korean war broke ouf, the U. S. A.
at that time placed two-thirds' of its
total armed forces in Korea with some
of the most modern equipment avail-
able; yet they could make no advance
for the simple reason that they were
fighting against a people who were
united and who were standing shoul-
der to shoulder for the defence of their
country.

That is the lesson we have to learn
We have got to sink our party differ-
ences and party affiliations and stand
together for the defence of our coun-
try. This was the lead given to us.
But 1 would like to say that merely
giving the lead is not enough. Gov-
ernment should create an atmosphere
in which the lead can operate. The
body politic today is suffering from a
serious malaise. We had recently a
very striking instance of it. What has
happened at the Kumbh Mela? What
has happened in Calcutta where the
secondary school teachers have gone
on strike and the Government has been
resorting to firing at the crowds are

instances of this mafaise. These 1in~
stances indicate the malaise from
which the body politic in India is

suffering today. If any further ic-
stance is needed, it is nrovided by the
failure of the Five Year Plan of de-
velopment undertaken to increase our
productive resources and t{o improve
th> living conditions of our people
This failure is underlined by the re-
port of the International Monetary
Fund which says more or less that
the standards of living have deteri-
orated since before the war and they
have been progressively deteriorating,
and now they are among the lowest
in the world. This is not what we
expected from our effort or programme
of development. I want to say that
we are working under unsuitable
conditions; we are still working under
an administration which was develcp-
ed by the British for their own pur-
poses. They knew what they wanted.
We have simply copied them without
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thinking whether the administration
suits our purpose. Similarly we have
adopted with only minor changes the
constitution devised by the British in
1935. A constitution is a tool to help
a people to do national work in the
best way possible. It is not a halter
to pull a people down., We have been
guilty of framing, or rather imitating
a constitution, without taking into
account our problems and the back-
ground against which they must be
tackled. Our problem is the poverty
and misery and backwardness of out
people.

[MRr. CHAIRMAN in the Chair.]

‘We must rapidly develop
ductive resources to create Dbetter
conditions of life for our peo-
ple. To achieve our objectives,
we must have a Government
machinery and a  Constitution that
make it possible for us to develop our
resources rapidly and effectively. In
order to do it, we must use all the
technical knowledge that is available
in industry, agriculture and health.
These can be employed effectively and
to the fullest purpose only if we have
an atmosphere in which vested inter-
ests do not operate, the status quo is
not maintained and, what is more,
economic inequalities do not flourish.
We have to create a situation in which
we can work on a planned economy.
That is the only intelligent way of
utilising modern technical knowledge
for increasing our productive resourc-
es as rapidly as possible. Instead of
doing the job, we are play-acting
We imitate the vparlimentary system
of Britain, under which our beloved
President is made to give a homily
which does not inspire any one, while
what was needed was an inspiring
speech which would electrify the whole
nation to put its shoulders to the wheel
and make it go. I would once more
say. “Let us be realistic and bring
about a better administrative machi-
nery and a suitable Constitution so that
we could successfully do the jobs that
require to be done.”

131 C. of S.

our pro-

CALLING OUT OF MILITARY IN
CALCUTTA IN CONNECTION WITH
TEACHERS' STRIKE.

6 P.M.

MR, CHAIRMAN: We will now take
up the discussion on the calling out
of the military in Calcutta on the 16th
February 1954, in connection with the
strike of the secondary school teachers
and the situation arising therefrom.
I should like to appeal to the Mem-
bers to speak with restraint and a
sense of responsibility so as to help
ease the situation and not worsen it.

SHRI B. GUPTA (West Bengal): Mr.
Chairman, we are very grateful that
Parliament has been afforded an op-
portunity now to discuss a problem of
very great national importance and
convern, which affects not only the
educationists of the country but all
men of goodwill regardless of political
and party affiliations. It is in the
fitness of things that we should not
have allowed rigid constitutional in-

terpretations to come in the way of

Members of Parliament, who are the
representatives of the people, taking
up this urgent matter when certain
vital questions to our cultural life are
being decided in Calcutta. Sir, as you
have been an educationist yourself, I
have not a doubt that you will under-
stand the importance of such a dis-
cussion and 1 wish to engage in the
discussion in a spirit in which such a
subject should be discussed with a
view to easing the situation and solv-
ing the crisis, that has unfortunately
been created as a result of the policy
pursued by the West Bengal State
Government.

This situation in Calcutta has two
aspects. On the one hand there is the
question of the secondary school tea-
chers who have been on strike since
the 10th of this month. On the other
hand there is the broad question of
ihe civil and democratic rights. Sir,
first of all, I would like to take up the
question of the secondary school tea-
chers.

As you know, there are about 25,000
secondarv school teachers who work in
about 1.300 to 1,400 secondary schools



